
So C. T. C. Mo.:!1 

·COMMITTEE ON THE WELFARE 
OF SCHEDULED CASTES AND 

SCHEDULED ·TRlBES 

. -

., . (1981-82) 

(SEymrm LOK SAB~) 

I 

'IWENTIE11I REPORT 

MINISTRY OF RAD..WAYS . 
(RAILWAY BOARD) 

. . 

L.O K S A B BAS E C BET A B I A T 
NEW D.E L-B I 

.\ 

April. 1982jChaitrta, 1904 (SAka) 

Price: 2.80 



LtST or AUTHORISED AGENTS FOR THE SALE OF LOK'SABRA 
SECRETARIAT PUBLICATIONS '. 

ANDHRA PRADESH 

1. ABdhi-. University General Co-
~  Stores Ltd., Waltair 
(Visakhapatnam) . 

2. M/s. Crown Book Depot, 
Upper Bazar, 
Ranch! (BihlU'). 

GUJARAT 

8. VUay atoret, 
Station Road, 
Anard. 

MADRY A PRADESH -

4. Modetn Bock HoUlfe, 
Shiv Volas Palace, 
Indore City. 

,MAHARASHTRA 

S. MIl. Sunderdal Glanchand, 
801, Girgaum ROAd, 0' near Princess Street, Bombay-2. 

e. The International Book HoUle M. 
e, Ash Lane, 
Mahatma Gandhi Road, 
Bom1)a,.-l. ' 

". The International Book Service.' 
Deccan Gymkhana. 
Poona-4. 

.. The Current Book Ho ..... 
Maruti Lane, Ba,hunath Dadajl 
Street, 
Bombay-I. 

e, ,M/s. Usha Book 'DepQt, 
5851 A. Chira Bazar Khan HoUle. 
Glraaum Road, 
Bombay-'. 

,. 

10. M" J Servtces. Publlshen, 
Repr.s4llntativesAccoupU & 
LawBook Sellers. 
Bahri Road, 
Bombay-15. 

1,. POl)ular Boek Depot, 
Dr. Bhadkamkar Road, 
Bombay-400001. 

MYSORE 

12. MIs. Peoples Boot Howe, 
OPP. Jaganmohan Palace, 
Mysore-I. 

UTTAR PRADtsH 

13. Law Book Company, 
Sardar Patel l\lar" 
Allahabad-t. 

14. Law publishert, 
Sardar Patel Mar" 
P.B. No, 77, 
Allahabad-U.P. 

WEST B~ A  

15. Granthaloka, 
5/1, Ambica Mookherjee Road, 
Belgharia, 
Z6-Par,ana •. 

18. W. Newman & Company Ltd.. 
3, Old Court HoUle Street. 
Calcutta, 

17. Mrs. Manimala, Buy, " Se1lI. 
128, Bow Bazar Street. 
Calcutta-12. 

18. Jain Book Acency, 
Connau.ht Place,' 
New Delhl. 

U. MIs. Sat Naraln • So .... 
,ttl, MoM. All Bazar. 
MOIi Gate, 
Deihl 



lO. Atma Ram & SOIll. 
Kaabme're Gate, . 
Delhi--6. 

M. J. M. laina &: Brothel'l. 
Mori Gate, Delhi.. 

• 
"22. The EniUah Book .store. 

7-L, ConnaUiht CircuI. 
New DeIhl. 

23 Bahree Brother •• 
188, Lajpatral Market, 
Delhi--6. • 

j 

24. Oxford B ~ & stationer,. 
Company, Scindia House, 
• Connaught· Place, 
New Delhi-"!. 

38 .. The Central New, ~  

23/90. Ccannauaht J'lace. 
New De1h1. 

27. 
..r.. J ;.",.. II . 

MI.. D. It. Book Orpdisatioal. 
74-D, Anand !'tlCar Under Lot), 
P.B. No. 21tl. '. Delhi-HOO3S. 

28. 'MIs. R.ajendra Book 4JeDCf. 
IV-DI5O, Lajpat Napr, 
Old Double StOl'ef, 
Delhi-I IOO!4. 

29. MIs. Ashoka Book Alener • 
2/27, ROop Nalar, 
DelbJ. 

25. Bookwell,. ---... ;'1' 
4, Sant Narankari Colon,. .. • 30. 

I 

Books India Corporation. 
8-967, Sh8.ltri Naaar, 
New Delhi. 

Kingsway Camp. 
Delhi-g. 



l!a£EI 
3 
9 
9 

9 
Z1 
40 
lt9 

COMPOSITION OP TII& COWilITTII& 

htraOl)t/()'t'JOlf 

PAGaN'o. 

CHAPTI!a--I 

A. Orpniational Jet up 

B. RCll:l'VatioJ} Order. and Exemption. 

C. LiAi.on Officer and Cell 

CKA.Pfta-II 

A. Recruitment 

(i) Recruitment Proc:eduro 

(ii) Departmental Recruitmt,nt OommittOll/Sclection ..... 

(iii) R"cruitment ofCuual Labow 

B. ~  Service CommillSion . 

C, COnCt .... ion8 and Relaxations • 
_._.. • II r. t t 

corrigenda 
to 

The Twentieth Report of Scheduled. Castes/ 
Tribes Comrni ttee (Seventh 10k Sabha). 

NQ. ~ ~ .&£ 1i3a,g 

1.9(11) 3 law strung loW strung 

1.28 It Directod D1rector 

1.29 2 Insepet1ng Inspecting 

1.30 3 sm 080 

2.38 '5 1f of 

It;7 It chockp.d checked 

1.30 13 reviewed rav1ved 

(Ui) 

(y) 

r 

• 
5 

10 

.0 

14 

16 

" .. 



OONTKNTI 

COlllPOIITIOK OP THB CoIaIft'TU 

CHAl'TBR-I 

A. Orpnilational .. t up 

B. ReterYation Ol'dera and &.emption. 

C. LiAiaoa Officer and ()ell 

CHAPTU-Il 

(i) R.ecruitment Procedure 

(Ii) Departmental R.ccruitmt.nt OoaunittoefSelection BoanIa 

(iii) RecruitmllDt ofCuual Labour • 

B. ~  Service Commi.ion . 

C. COlleetliona and Re1axation. 

D. Maintenance of Rotten 

E. Promotion . 

F. Dere.ervatioo 

C. Exchanp ofl"lllOl'ftd vacaac:ie. 

1::HAPTU.-III 

A. Staff .trenBth and ShortI&Ib 

B. lnatituticmalaocl In...,-vic:e Traioinr 

C. Poriodic:all Return. 

CSAPnUl-IV 

A. Redl'Cl8&l of CompIainta 

B. Apprentl:e.hip Training Scheme 

C. Petty Contrac:tI 

APnQIX 

PARLIAMENT LlaRARl 

OeD"'''' GOTt. ~ 
.A_ No ao .... SE.$..i_-;/J} 
auu-. ''-5"-L 
~ ....... ----... -. 

, .. KG. 

(iii) 

(y) 

r 

• 
5 

10 

10 

I" 
II 

.1 

.. 

.e .. 
,I 



COMMITTEE ON THE WELFARE OF SCHEDULED CASTBS 
AND SCHEDULED TRIBES 

(1981-82) 

Shri R. R. Bho1e-Chainr&4n 

\fD«uM 

!.ok S.bha 

2. Shri M. Arunachalam 

3. Shri Bheekhabhai 

4. Shri Somjibhai Damor 

**5. Shri Giridhar Gomango 

6. Shrimati Kailash Pat! 

7. Shrl Jaipal Singh Kaahyap 

8. Shri G. Y. Krishnan 

9. Dr. V. Kulandaivelu 

10. Shri Kunwar Ram 

11. Shri Mukunda Manda! 

12. Shri Kusuma Krishna Murthy 

13. Shri Arvind Netam 

14. Shri Ram Pyare Panika 

15. Shri Ram Vilas Paawan 

16. Shri Ram Kinkar 

17. Shri Baju Ban Riyan 

18. Shri Dharam Dau Shutri 

19. Shri Balkrishna Wasnik 

*20. Shri Nandi Yelliah 

RahJa Sabha 
21. Shri Ganpat Hiralal Bhagat 
22. Shrimati Saroj Kbaparde 
23. Shri Roahan Lal 
24. Shri G. Swamy Naik 
·*2S. Shri Dhannavir 

.. 

._.-._-_ .. _---
• Elected on ~ t9l1.u..Shri"It.R.r,jamaI'"who·Nliped fromthd CommIt. 

tee w. o. f. ,til 8epte:mher, 1981: .. 
.. Oct. tl) be ~  oI'the Committee COIUeqIIBIIt on dlefr appoInllftllnt - Deputy 

Miniltera •. e. f. 15th Jan..." 1912. 

[iii 



(iv) 

26. Shrimati Maragathan Chandrasekhar 

27. Shri Sangdopal Lepcha 

28. Shri B. D. Khobragade 

29. Shri Sharief-ud-din Shar1q 

30. Shri T. Aliba Imti 

Sl'.caBT.uIA.T 

Dr. D. N. Gadhok-Chie:f LegislAtive Committee Officer. 
Shri P. C. Chaudhry-Sen.ior Legislative Committee ~  



INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Cast. 
and Scheduled. Tribes, having been ~ by the Committee tt> 
submit the Report on their behalf, present this Twentieth Report on 
the Ministry of Railways (RaUway Board)-Reservation for, and 
employment of, Scheduled Cutes and Scheduled. Tribes in Southern 

Railway. .1 .. " MIl 
2. The Committee took the evidence of the representatives of the 

Ministry of Railways (Railway Board) and Southern Railway on the 
2nd and 3rd November, 1981. The Committee wish to express their 
thanks to Officers of the Ministry of Railways (Railway Board) and 
of the Southern Railway for placing before the Committee materlal 
and information the Committee wanted in connection with the 
examination of the subject. 

3. The Report was considered and adopted by the Committee on 
24th March, 1982. 

4. A summary of conciUliona/reeommendations contatMli in the 
Report is appended (Appendix). 

Nsw DD.m; 
April I, 1882 

CMitra 11, 1904 (8.) 

,.J 



CBAP'l'BB • 

A. ORGANISATIONAL SET-UP 

The Southern Ranway was formed. on 1"-4-1951 iDcolporatInc 
tex.-Madras and Southern Maratha Railway. u.-Soutb·· Izadiln BaU. 
way and ex.-Mysore State Rallway. . 

1.2 The Committee have been informed that there are ax full-
fledged Divisions and one Operating Divilion on the SoutMnl 
Railway and the dates on which thele Divtsiona were fonned are 
indicated below: 

Madura! 

TirLlchehirappAfIi 

1'al!fhRI. 

Madnn 

Myaon: 

16-5-1956 " 

1-6-1956 I 
~ S  t 
31-8-1956 

ll-t.o.l956 

Trivandrum . 2-10.1979 

BAn1t1\ul'C (operatinr Divilion). h!5-1981 
---_._._------' -_ .. __ ._--_.-

1.3 Tllere are eight Workshops on the Soutbem RaUway ~ 
their location and the data OIl wbfeh th_ were ..... p uellldicUed 
below: 

--_. __ ._---_ ... ---.---.---
Name or the Worklhop UJcatioa 

----------------_._--_ . 
1. C.,ntral Workshup (Loco. 0_1. MlM:hanical) • 'GDIdM R.oCk •• ... 1-

2. C1ITiage I: wa80n Repair !;hop hram_ (Madru) 1932 

3. Locomotive Wor)r;. • Do. '''2 
·4. Ell!Ctrical WOI'bIwp .•.• J)Q, 1930 

~  Cal' Worklhop (EWtrical Multiple Uailt & Bledric 
L_lItive R'tpairs) .  •  .  • .-r-bIra .. 

(i. CuriaF I: Wqoo IInCI I,oCo Work,. • .w..kpura 

7. Enlti_iDI Wnrkllw'op Arkoaam . 
fl. titi.n.' It ~ )  WcJl'bhnp .... ·'1511 

~ ~
--..----T· , .. ' 
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1.4 During the course of evidence the representatives of the 
Ministry of Railways (Railway Board) stated, that Southern Rail-
way comprised of seven divisions. Six were full-fledged divisions, 
the Seventh at Bangalore was newly formed and was an operating 
division, which is to be expanded into a complete Division. As 
far as Workshops were concerned, they were eight. They handled 
all rolling stock for repairs took care of track materials and bridges 
for construction and repairs. They dealt with signal repairs. It was 
a composite set up for rolling stock and other equipment mainten-
ance. 

1.5 The Committee have also been informed that the Divisions 
on the Southern Railway are under the control of Divisional Rail-
way Managers posted in each division and Workshops are under the 
Dy./ Additional Head of the department concerned. 

At the Headquarters level, the Divisions are controlled by the 
Heads of Departments and the General Manager is overall incharge. 
Similarly. the Workshops are under the Administrative control of 
the respective Heads of Departments and the General Manager, 
Southern Railway, is their overall incharge. 

B. RESERVATION ORDERS AND EXEMPI'IONS 

1.6 In a note submitted by the Ministry of Railways (Railway 
Board) the Committee have been informed that the reservation 
orders for Scheduled Castes and Scheduled. Tribes were first made 
appUcable to Southern Railway and its workshops and Divisions on 
the following dates:-

1. Posts ftlled by. direct recruitment-26-1-1950. 

2. Posts ·filled by promotion:-

(a) By !!election (within Group C) • 14-4-1957 

(b) By competitive examination limited to df'partmrDtal candidate1l in 
Groupe B, C It D.. •  •  •  •  • •• 11-7-1968 

(c) By If'nioril)'-c:um-Iuitability (in Groupe A, B, C It D) .'. ~  

(d) By 1C\c:ction (from Group C to Group B and to the loweal runR of 
Group A). •  •  •  •  •  •  •  •  .  • 2')0,-1974 

:'I. Posll filW by h:mporary appointment fur a duratioll of 45 da)'ll or molT 
(ad.aw.: promodon/lea_ ftCaIlciea). •  • •• 10-12-1971 

4. BD..aement oI'ea_ual Iab")uren. '0-'-'979 
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1.7 In order to implement the reservation rules and to flU the 
quota prowded for Scheduled!· .eua/SchedUled Trlbet Ul, ~ 

ment and promotional grades, 40 points roater for recruitment on 
All. India basis and promotional grades, and 100 points roster for 
recruitment on Regional/local basis are maintained for each grade, 
seniority-unit-wile. •  • 

1.8 When employees/candidates belonging to Scheduled Castel 
Scheduled Tribe are not available to flll up the vacancieaa reserved 
for them in Groups C and D categories such vacancies are carries 
forward to the next 3 recruitment years and in the event of non-
availability of Scheduled Tribe employees. the same are fllled by 
Scheduled Caste employees during the third year of carry forward 
and vice-versa. 

1.9 In reply to a ~  the Committee have been informed 
that the percentage of reservations in the Southern RaHway In 
favour of Scheduled CaBtes and Scheduled Tribes in respect 01:-

(i) Posts flUedby dkect reerultmen.t: 

(Ii) Posts fllled by promotion; 

(Ui) Posts ftlled by temporary appointment: and 

(iv) Posts fllled by deputation are as '0110 .. :-

(I) p.",jfIW 6:1""''''''''''''''''' • 

AU India ba.i. 1 

Scheduled Cute 

~ A  6IUili 

.4 • 5 
(ii) ".", flII6I 6, "..., •• 
By leJection (withiDOroup 'C') 1 
By IIIacdoa {PJona.1ftI!UP '0' to 8 ad to tbr law ..... or I 
a...·A' . ~ 

By Jleftlorlty-cum-suitabUity (In ,",ups A, ., C ... d D) I 
8y competitive examination limiUld to drpu1lllleDtaJ C8Ddi-J 
datel in ~  a, C aad D 

ScWuW 
Trilw 

7·50% 

1,,% 7·5% 

~
NO'J'B:a.er..tiOn for SCJwdUJed CaIteI .. ~  'trJbea 

II fOUb .... iii P'rotDOtlonal (itegorielln whli:h ... empIoym.eDt til' 
dIreet nterUitment, if aD1., does DOt exeeed 88.2/3 per .... 
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(iii) Posts fUZed by temporar.y appointment: . 
Adhoc promotion pendlDg teleotlOJJ/leave vacancJes of 45 days 
more in Groups B, Cand D: 

Scheduled 
Caste, 
157<, 

Scheduled 
Tribe 
7.5% 

NOTE: Reservation for Scheduled Castes and Scheduled Tribes 
is followed in Promotional categories in which the element of direct 
recruitment, if any, does not exceed 66.2/3 per cent. 

(iv) Posts filled by deputation: 

While no reservation is made when posts are filled by deputation, 
it is ensured that whenever it is proposed tO'depute a railway servant 
in the public interest to a post in or under another Ministry /Depart-
mcnt etc., the Scheduled Caste/Scheduled Tribe employees who are 
eligible to be sent on deputation are given due consideration along 
with other eUgible employeea for such ~  

1.1 0 Asked to state the precise reasons for exempting the category 
of "Vigilance Inspectors and all tenure posts" from the purview of 
the Reservation Orders, the Committee have been informed that the 
Reservation rules are not applicable to tenure posts. Since the posts 
of ~  Inspectors are fillen on tenure basis, those S~  do not 
come under purvi,ew of Reservation Rules. However, the interests of 
Scheduled Castes and Scheduled Tribes are kept in view while 
sending persons on deputation to man these posts. 

1.11 This is as per the standing instructions of Department of 
Personnel and Administrative Reforms with regard to filling up 
of posts on deputation cum-tenure basis. 

• 
1.12 Asked about the number of tenure pos,ts in Southern Rail-

way. the representative of the Southern Railway informed the 
Committt!e during the course of evidence that in the security regis-
tration, there were 2 posts of which ODe was occupied by a Scheduled 
Caste candidate. As regards Vigilance Organisation, the information 
was not readily available, 

1.13 The Committee are distreued to DOte that thouah they had 
recommended in para 1.13 of their 11th Report (7th Lok Sabha) for 
making reacrvation orden .. plic"''' .. ,.ta in Vicllaac:e 0.-"-
tien . also. the RPServatlollp. rules ove stlIJ Dot, ...... , ... de IIPplkul" 
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to the posts of VlgilaDce laspeetors and other tenure peats. The 
Committee see DO N8IOD wIl, reaervatlob orders Ihould Dot apply 
to ~ posts ad would like the Mialst!')' of Railwa,s (Rallway 
Beard) to review the whole policy of maIdD, reservation .orden 
applicable in toto 'to all the posta iD the BaDways and itl Worbhops 
iD eonsaltatioD with the DepartmeDt of Personnel •• d AdDllalstratl" 
Refonns, While HleetiJl, persons for posts to be filled b, deputatl_ 
or transfer in the Railways, it should be Ulured that fair proportion 
of such posts are filled by employees belonctn, to Scheduled Cates 
ond Scheduled Tribes in accordance with the lnstruetions _ued by 
the Departmeut of PerlODDel Rnd Administrative Reforms on the 
21st January, 1971.jD this rqard. 

C. LIAISON OFFICER AND CELL 

1.14 MinistrY of Railways (Railway Board) have stated that 
Chief Personnel Officer is the Chief 'Liaison Officer on Southern 
Railway. He emmres due compliance by the subordinate appointing 
authorities with orders and instructions relating to the reservation 
for Scheduled Caste/Scheduled Tribe and other benefits admissible 
to them from time to time and also ensures submission of periodical 
returns to the Railway Board as per schedule. 

1.15 A Senior Peraonnel Officer designated as Senior Personnel 
Officer (Reserved Post) has been posted in the Headquarters Office 
with effect from 17-9-1973 to exclusively deal with the work relating 
to reservation in Railway Services for Scheduled Castes and Sche· 
au1ed Tribes. He carries out frequent inspections of all the oftlces 
of this Ranway to ensure effective implementation of the Reserva-
tion orders and takes up irregularities with the officers concerned 
on behalf of the General Manager; 

1.16 Apart {rom the above, one Ofticer has been nominated as 
UsUson Officer in each Division/Worbbop/extr .. DtvlJional oftlce 
to ~  proper implementation of the inatructlons relating to 
reservation for Scheduled Caste/Scheduled Tribe luued from time 
to time and to follow theIR correctly. They are responsible for 
proper mllintenance of the rosters and for taking necepary acUon on 
compU-ints.· 

1.17 Asked about thei.machJnery devised in MtnJmoy of Railways 
to ensure that l'eservation orden in favqur of Scheduled Cutes aDd 
Scheduled Tribes are implemented by ,the Zonal Railway, it hu been 
stated that the AdcUtlooal Dlrec:tor, B ~  (R), Ministry ot 
RailwaYs. acts as the Llailon OfIlcer for all tbe Zonal a.tIway. for 
ensuring ~  iznPlementation of reservation orlen. The Speefal 
Cell in the Mfnf.st.ry of Railways keeps a watch over the irIIp1etMD-
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tation of the ReservatiQn orders for Scheduled Castes and Scheduled 

Tribes on the Railways, by means of inspections conducted by the 

two Joint Directors alongwith their Inspectors of the various Rail-

way Establishments and also by means of periodical reports showing 

the statistics in regard to the progress made in the intake of Sche-

duled ~  and Scheduled Tribes in Railway Services. BeSides, 

the Joint Director during his visits on Railway given necessary 

guidance/clarifications to the Reservation Cell on the Railway on 

the spot in the matter of implementation of the various reservation 

rules for the Scheduled Castes/Scheduled Tribes. 

1.18 Asked to state the ~  of times such checks/Inspection 

are conducted during a year and whether the officers of the Railway-

Board submit anY reports to the Railway Board, the Committee have 

been informed that the checkS/inspections are conducted by the 

Joint Directors of the Railway Board as well as by-the Inspectors, 

Reservation Cell, Railway Board. Normally they inspect each 

Railway once a ~  and submit reports to Railway Board. Recently 

it has been decided that each Zonal Railway may be inspected twice 

a year. 

1.19 The Committee desired to know during the correspondence 
how many times the Joint Director of the RailwaY Board had visited 
the Southern Railway to carry out inspection during the last one 
year. The representative of the Railway Board stated that there 
were nine Zonal RaIlways and each Railway was being covered by 
an official of the Railway Board's Cell twice a year. There were two 
Joint Directors in the Cell of RaHway Board. The inapections 
were carried out by the Joint Director of the Railway Board with 
the help of Inspectors. 

1.20 The Committee were further infonned that as far as these 

two Joint Directors were concerned their duties were confirmed to 

the implementation of reservations. 

1.21 In reply to a further question the Committee were infonned 
that in 11'18 the Joint Director had visited Southem RailwaY only 
whereas in 1980 the Inspector had vfaltedthe SOutJit!iin 1taIlway 
twice. aecently it has been deeided that eaCh Zonat Ranway may 
be inspected twiC!e a year. 
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1.22 The exiatm, strength of the Re8ervation Cell in the 
Railway Board haa been stated to be as under:-

S.No. .l>C'tlpation 

I. Additional Director, Eatabliahment (R) 

I. Joint Director, Bltablllhment (R) • 

,. Deputy Director, EstablilhmeDt (SOT) 

... Oflic:cr on Special duty Bltablillnnent (R) atlombav 

5. Sectioa Officer 

6. lnapec:ton . 

,. Aldatanta 

8. Upper Diviaicm Clerkl 

g. Sleno Grade D 

10. Lower Division Clarki 

.. 

, . 

Number 
olpolb 

• 

• 

• 

• 
1.23 In a note submitted. by the Ministry of RaUway. (Railway 

Board), the Committee have been iDfonDed that the VariOUI perloclj.. 
cal retuma which are MDt to the. Railway Board by the Zonal 
Railways/PrOductioD,/Units/attached Oftleers etc. are II uncler:-

S.No. Subject 

----------------------------------------------

I. Special Return Ihowiq: recnaitment 01 Sc:be- Aanual 
dulecl Cams/Scheduled Tribe. in a calen· 
der year • . 

tI. Statement oltoaahtrrllf\h al on lit April and HaJ(-Y"arl)' 
1st October. 

S. Total aU1llbrr. 0( JlClltI IIJecI by recn&iQnent HaIf.,..,.,ly 
duriDI( the baIf._ in .. I. D. III and 
IV (Other thaaSafaiwaJa.) and ca-lV 
Saf'aiwa .... 

C1uIet I, II, 111 uad IV have helD modi-
tied now .. Groupl A, B. C .nd D. 

.... Nwnber olpromotlon poItS 811cdduriAlrlbc Half-Farly 
ftnt and IeCOIId ball' ~ year ~ the 
·bMiI or _i«ity-ewDol8la.blHty (Fi'" 
half'ia April 10 September aod Second half 
it Oc:tobrr to Ilu:cb t'WrY yar). 

7th May lind 'th Novem-
ber 

',m Mayaad 
7th ",-,"hr., 

,tJ.Mayaod 
~  
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S.No. Subject Frequer,cy Date by which to rearh 
Board'. office 

-------_ .. -._--_.-._-_ .•..... __ . ---_ ... ,.,---
5, Number of IIClection poIIts fill .. d durin, the Half-yearly 

two aDd a half-years class III and IV. 

6. Recruitment to non-tt"chnical and quasi-tee- HaJr-}'l'al'ly 
lInical cat.riet in class III and IV whent 
appointment is made Olht'rwisc than by 
writtrn exrninalioA during tht:' half-year 
ending. 

7. Statement ahowing the lupl"r_ion ofSche- Quarterly 
du1ed (lutes/Scheduled Tribes in class III 
and IV during thr quarters (·iuiinp; 3ut . 
March, SOlh June, 30h S ~  and 
and 3111 December. 

8. hapcction Report by Liaiaion OBicers Annual 
1I1ongwith the action taken by the 
General Manager thereon. 

g. Statr.rnent ahowing vacancies tern· Quarterly .. 
porarily den:served. 

7th May and 
7th Nov('mber 

7th Mayand 
7th November 

FiNt quart .. r !15th April 
.Second quarter :zsth JuI)', , 
TIUrd quatct'r !lSth Octo-
ber, Fourth quarter 115'1.. 
January 

15th.Tune 

Lut date of the 
month following 
the Quarter. 

------------, 
1.24 The Committee desired to know whether the Southern 

Railway held periodical meetings of the Liaison Officers at the Zonal 
Headquarters as well as, at the Divisional Headquarters to discuss' 
problems relating to the maintenance and observance of rosters for 
the Scheduled Castes and Scheduled Tribes. Ministry of Railways. 
(Railway Board) have stated that as per the instructions issued 
by them in March, 1981, the Southern Railway convened a conference 
at Madras with the liaison Officers of the Divisions/Extra Divisional 
omcera on 30481 when. mattera relating to bnplementation of the-
Reservation Rules and to solve the problems arising at the time of 
implementation, were discussed in detail. 

1.25 On 16-EHll, a meeting of the Reservation Inspectors from the 
divisions was convened, when a review was made in regard to the 
deficiencies in the intake of Scheduled Castes/Scheduled Tribes and 
the steps to be taken to make good the shortfall. 

LZ8 The Committee note that the Special Cell .In the Ministry 
of Railways keeps • watch over the Implementatloa of the Belerva-
tlon Orden for Scheduled castes and Scheduled Tribes on the RaU-
ways by meaDI of iupeetloas conducted by the two Joint Dlreeton 
alongwith their Inspedon of the various Railway establishmell,ta. 

1.2'1 The Commit'tee also note that the Soutlaem Ballway beld' 
periodical meetbtp of the LIaisoa Oftieers at the z.aI Headquarter. 
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to discuss problems relatiq to the implementation of reservation 
orders iD fuvour of Scheduled c:ute./Sc:heduled Tribes. 

1.zB The c.nmJ$tee are not however, happy thot durio, 1.7. 
there was only one Inspection of Southem BaHway by the Joint 
Director while ID, 1880 there were two luch inspections were made by 
the Inspector ltu't not by . the Joint Direc:tocl. The Committee 
recoll1D1M.d that the Zonal RaDways should be inspected minimum 
twice a year and atleast one inspection should be done by the Joint 
Direc:tor himself. The Committee need hardly stress tbat the impor-
tance of inspection by senior ofticen, (as they feel that an inspection 
can oaly have an impact Ii it is conducted by an ofticer by a sunl-
dently hi«h level. Since tbe Special Cell of Railway Board is meant 
for reservation work it should not be dlfticult for the two Joint 
Directors to inspect the Zonal Railway at lent once in a year 
personaUy. 

i.a The Committee are of the view that mere designatin,Uaison 
OfIlcers and their periodically insepc:tin, units and reporting the 
progress 1S not enOlllh, what is needed is concerted action on the 
part of the I.illlilOn Oftieers in Soutbern Railway to ensure due eom-
plianee hy the Subordinate appainting authorities with the orden 

IIDd iDltI1IctIoDi ~ .. the " •• 1'''' of naB" .. 
fuvour of Scheduled Castes and Scheduled Tribes and other _eftts 
admissible to them. They should also to ensure tbat anomalies and 
discrepencies which creep in tbe maintenance of rollers etl'. are not 
allowed to stay for lonar but are det.eeted and rectifted quickly . 

. 1.30 As tbe Cell in tbe BaUway Board has to look after a 1a..,e 
number of Zonal Railways, tbe Committee recommend that the statl 
~ of the CeO should be aUlJD8llted by (I) uparraclirtr. th .. pMt 

of Additional Direetor to DIrector; (Ii) having 3 SedIon OftiHft 
instead of one Section Oflleer at present; aad (W) raisin, the num-

ber of Inspedon to " 

The Committee also recommend that as stated by the reprewa-
tatlve of the Railway Board 011 6-2-1981 duri ... evidence on South 
Central Railway, the post of SOD, Calcutta, shaald be revived with-
out ... , further .way. 



CHAPTER D 

A. RECRUITMENT 

(i) Recruitment Procedure 

2..1 Ministry of Railways (Railway Board) have stated that the 
following procedure is followed for recruitment of all categories of 
posts in Southem Railway:-

(i)· Recruitment to Group A Service is done by the Union 
Public Service Commission. 

, (ii) No indirect recruitment is made to Group B service. 

(iii) Recruitment to Group C service is generally done by the 
Railway Service Commission. Where the Railway Ser-
vice Commission express their ~ to recruit adequate 
number of Scheduled S ~  Tribe candidates 
against the reserved quota, recruitment of such candidates 
is directly done by the Railway under the Special powers 

~  .with th.e ~ ~~~  

(iv) (a) Recruitment to Group D service is done by the res-
pective Workshops. 

(b) The Group D vacancies in the Divisions and other offices 
are ftlled by empanelment of existing Casual Labour. 
Where, adequate number of Scheduled Caste/Scheduled 
Tribe candidates are not available amongst the Casual 
Labour to be absorved. againlt; the reserved quota, direct 
recruitment of Scheduled CaSte/Scheduled Tribe candi-
dates from the open market is resorted to. In the' case of 
workllhops, Group D staft are directly recruited bam the 
oPen market giving full representation as prescribed to 
the Scheduled Castes/Scheduled Tribes. .' . 

"(v) Posts carrying the minimum of ~  of pay of 
Rs. 425/-are advertised on All India-·buts and others on 
Regional/Local basis as the case may be. Copies of Em-
ployment Notices are sent,. Employment Exchanges, 
various Scheduled Caste.:rseheduled Tribes Associations 

10 
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etc. Employment Notices are abo dlJplayed on the Notice 
Boards at all important ltations/oftlces. 

(vi) Recruitment is also made apinlt Sparta quota, Ph)'.i-
cally Handicapped quota, Cultural quota, Scouts and 
Guides quota and on Compaaalonate Grounds. Represen-
tation is provided for Scheduled Castes and Seheduled 
Tribes to the extent candidates belonging to Scheduled 
Castes/Scheduled Tribes are available. 

2.2 The following statement indicates the total number of 
eUdidatea recruited by the Southern RaUway to the various teehni-
cal and non-technical posts in Groups 'C' aDd 'D' during each of the 
last three recruitment years through (i) lnW1o,ment Exchanges; 
(Ii) direct recruitment; (Ui) promotions; (tv) Sporta quota etc. ( v) 
tlansfer or deputation from other Zonal RaIlways and the number 
of, Scheduled Caste and Scheduled Tribe among them respectively 
.. their ~  to total recruitJnent made and the extent of 
shortfall. still existing: ' 

I 

2.3 In reply to a question, the Committee have been informed 
that ~ ~  hal been entered into between the orpntH 
labour on Southern RaUway in regard to recruitment/promotion 
except whenever changes are made in the avenuee of promotion, 
then such cOlllUltations are held. In any cue, these consultations 
have nothing to do with reservation poUcies already laid down. 
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---------------
SI.No. Modc of ~  1978-79 

I. 

2. 

3· 

... 
5· 

6. 

7. 

I. 

2. 

·3· 

.. , 
~  

6. 

7. 

.-... ~ - - ------_.-
Total Sc % Sl' % Short fall 
No. SC ST. 

TbroUic, ErnploymcJlt ~ (PhYlic-
ally ha dicapped) .  .  . 

Direct recruitment 91 ~ :l7·4 5 5.4 

Promotion (GrnuJl 'D' 10 Group 'C'i 

Sports 

Transffor 49 111 24 II 

Companionate Grounds . 

Cultural 

Through Employment Exchang._· (Physic-
ally handicapped) •  .  . 16 3 

Dirr.c! recruitment 1159 li4 14'!l 77 7 

Promotion (Group 'C' and r.rou!' 'D') 93 ~ 113'(' 

Sporta 33 \I 6 ~ !l 

Tran.rrr 4 

Compassionate gfmm{b 1l!)4 12!; 14 4 5 r. 41 

Cultural 

.Particularl furnished again.! itelll J ofnon-trcbnical catrgories rdates 10 Madras Divi 
sion ollly. 
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Tqtal SO % ST % ....... ~  SC % ST %: ...... 
'Ptt;, ----

SO sr ICJ IR' 

. --.- ~ .. ---
TJlQHfUCN. ~ B~ 

543 68 19'7 18 5'11 678 III 18 14 S'S 

171 54 lW5 9 5'1 

NDN· Tf.CI/NICAL c.4 TEOOIUES 

86 6 6'9 7 4 84 1'1 II 4 

86s IS8 15'9 67 7,7 717 110 16'7 57 7'9 

5S 6 11'3 II S'7 II II go 13 14'4 

4g 7 3 t4 ... -S • 
III 8'S 115 ,... 

1031 118 11,4 I '7 50 480 sa 11'7 III" 

6 

-----_. __ .. .... _--
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1.4 The CoDUDittee note that·on the Southern Raihray recruit-

..... to Group A 8eI'vlee is made by UPSC and there is no direct 

recruitment for Group B posts. From the figures given in para 1.1 

above relating to the reendtment made during 1978-79.· 1979-80. 

1 __ 81 In ~  C and D, the Committee are surpriled to ftnd that 

there are shortfaUs even in non-technical catecories of posts. ID 
teehnleal categories, no data has been. fumlJlhed in respect of vaean· 

d. lllee! either by promotion or under the sports quota. The .. 
Committee feel that there is bound to be shortfaU in technical 

categories also for which the availability of suitable Scheduled 

Caste/Scheduled Tribe candidates is f:,l' Ie .. than in non-technical 

categories.. The Committee therefore desire that special recruitment 

drive should be made to wipe out the shor.tfaUs in Group C and D 

wbicb are tbe feeder cadres for promotion to the higher poIIls in 

Group B. The Committee also BUSgest stress that if requisite number 

of Scheduled Caste and Scheduled Tribe candidates are not available 

fer Min, promotional vacancies then the belt amODi the failUl'es 

"bould be promoted _aloat the quota reserved for ~  for six 

months on ad hoc basis and if during the six months their perfor-

1IUIIlt:e is found to be satisfactory their names should be considered 

for regular promotion. 

(U) Departmental Recruitment I 

2.5 The Committee have been informed that the direct recruit-

ment to Group C services made through the Ranway SeIvlccCom-

mission. Where the Railway Service Commission expresses their 

inability to recruit adequate number of Scheduled Caste/Scheduled 

Tribe candidates against the reserved quota, recruitment of such 

~  is directly done by the Railway under special powers 

vested in the General Manager. Asked to state how often during 

ea.':i, of the Jast three years the special powers of the Gener81 Manager 

were invoked to recruit Scheduled Caste/Scheduled Tribe candidates 

in Group C, the Committee have been informed that an employment 

notice was issued during September, 1979 to which the response from 

Scheduled Castes. and Scheduled Tribes was very poor and even those 

who aJ'IPlied. did not fulfil the conditions prescribed for the po8ts 
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2.6. In Jaunary, 1981 an Employment Notice W8I l_WId and the 
number of applications received In reaponee to the Employment Notice-
were:-

-------------_ .. _ .. ---.. 
S .No. Catepry No. oC___ ~  

---------Scbedilled . 

CUla/Tribe CuteJTrlbe 

I. PrCIII:CUw., IIIIpeCtOI' Gr. 11 •. 470-7.50. Nil 

a. App. Teleccmunn. IlIIpector Gr. I RI. 550-
7SO.. '. .  •  •  •  • Nil 

3. App. Hcad Dralbmall/Ciyll RI. 550-7.50· I 

4. App. Sipallnapec:ter Gr. I RI. 550-7.50. 

5-App. Obar(leman/MechaDic:aI RI. s,so-
7SO·· a I 

6. App. ClIIarpsqan/Electric:al RI. ~ ~  a Nil 

,. Teacher Gr. II RI. 440-7.50. a HU 

8. Pbyaical TraininB ~ RI. 440-
750 .. Nil 

9; Hindi Teacher Rs. !lSO-,&o •• 4 

10. TMdIer Gr. IV Br .... ~  !I9-.s60. . s a· rl NU 

J I. AiIt. Cbeaailt RI. 110-rJio. ., a Nil 

2.7 Selection is in pragreI6 in reapect of the cateaori• where 
applicanoD6 have been received. 

2.8 A supplementary Employment Notice W81 iuued in September 
1981 in respect of categories where the reJPOD8e was very poor. 
Action is ~ taken to ~ the appUcaUona. 

2.9 When ~ how much time is normally taken by the 
General Manager to make appolntmenta under hia special powers 
after intimation is recelved from Railway Service Commilslon 
that suitable candidates are not available, it has been stated that 
the time normally taken to make appointmeDtI under the .pectal 
powers of the General Manager is about ftve to six montha as tndt 

eated below:-

(1) Glvin, time limit ot abo14 one month tor JU.bm1tting 
applications from the date of laUe of Imployment Mottef. 
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(.2) Sorting out the applications atter uae closing date. 
(3) Norriination of screening committee to screen the ~
tions. 

(4) Neminationof Seleetion Committee to select the candidates 

(5) Fixing of date by the Selection Committee for selection 
aUowlni minimum time of 15 days for candidates to attend 
interview. 

(6) Drawal of selection proceedtllga and appmYal by the 
competent authority. 

(7) Publication of selected list and issue of offer of appoint-
ment to the selected candidates. . 

(8) Acceptance of ofter of appointmenta by the candidates and 
arranging Medical Examination in their favour. 

(9) Appointment of candidates after the Medical Examination 
i& over. 

1.10 i1ae CGmmlttee ute that ..... t the .... JQmeat ao&Ja 
_lied ill January 1181, the reeponae from the Schecluled Castel 
SeJaeeluieci Tribe applicants had been vfIrJ"". Coaae .... tt,. 
oether IQplem.entary employment .notice.w te lie ..... ill ..,.. 
tember. 1181 to ftI1 the reserved vac:mu:ie&.. The Commit ... .... 
that the Soathera 1Whr.,. aIaould draw up • complete douier oa 
tile .......... ,coa_ita. ___ h. tit SabeduW C.ee aM Selle-
dilled Tri1te candidate. for purpollel of ~  and atve Wi" 
pu1tllelty to them. While iPuinl' adverdlemeats ill netnpapen for 
. vaepd. or ",..u,e IIIIId.lD&' reftlli...... to tile .... ,..t ex-
chances ~ ~  ~  ....... ~ tile ......... .. 
vacancies avaDUle fQl' .... UW c..-and TrJheI tlae c .. ___ 
.... /reluatlou that are pIOVitlea to sCwaled c.teJSeheduI" 'I'd" e ......... in order to attract .... ....... fer tile 
I'8I8I'VN posts. 

(iii) Recrui'men.t 01 CClS'UGl Labout' 

2.11 The COIDDlittee !uwe been iDtGrm.. in a DOte that cuaW 
labour engaged on open line are granted temporary statua OIl compe.. 
lIon of 120 days service. The casual labour on Project are granted 
1/.' of ICale rate Of pay plUi Dum .. AU6wanee db completion of 
180 ~ aervice. B ~ partoda OIl .ecount of non-aftfJability of 
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job 11 also. ~ inw account. All IIlch CIIUal labour who bay. 
attained temPorary status alid become IIlUUed to scale rate of pit 
are eligible to be considered for empanelment for absorption apJDst 
-regUlar Group '0' vaeancies is the open UnefproJtict. ~ are, how-
Wet, empantDed lilt! absorbed against regular Group '0' postssubjltt 
to availabtUty of vacam:ies and no time has been preICl'ibed for this 
In accordance with the requirement the leniormo.t persons are 
aereened for empanelment. 

2.12. The ftgures of Scheduled Castes and &:heduled 1rtBes .!ti_ 
the casuld-engaged in the various Dlvfslons of Southern RaUwa1 II 
on 31-3-1981 are stated to be as under:-

DiyiaiaD 

Madras . 

Tiruchirappalli 

l.faduril . 

M,-e 

Paltbat . 

XlifttttfnllD 

Total No. 
olQaIllAl 
Laboun 

.0776 . ", 
.tis 
ao44 

.-
i" 
ae86g 

~ 

6·SO ." 

411 .B • 

5·1 II ... IS -., 
.- I. 

804s 4;6 

ilinlitry Of RaIlways (Rallway Board) hav6 ltat.tt tbat no Caual 
labour is ~  the WcmtaltGpa. 

2.13 The Committee were Info..med dUrlQe evtcU!Dce tbat .d 
regatds reCrQibDent of CasUal ~ bi SbUGletn 1tI4way .. ~ 

~~ wu-as htgltas ~ But tbe ~  vaned fi'cM\ 
-divlston to cfivlilon. 

2.14. As per extaAt orders r8l8rvat1on are not applicable to till 
vacancies duration of which 'I _ tban 46 cia,. and tbe ClllUal 
labour is ~  'employed for a period for 1eII thaD 4D cia,.. 

2.15. In reply to a qu.Uon the Committee· ....... ..,..-
that the number of Scheduled Caste and Scheduled ,...... .... ' 
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labourers and others who have been regularised by empanelment is. 
a. under:-

Di"ia!on 

Madras 

~ 

Madurli . 

MJIOI'f: • 

PaJahat • 

TrivaDdrum 

Total 

-----
No. of caaual Labour rcgularilCu _._--
oc SC ST 

949 gIg 68 

756 1164 81 

1176 68 45-

444 74 15 

355 99 4, 

1145. 56 
--.1. ______ .. ~ __ . _____ 

gOl9 8,4 IS$. 

2.18 'I.'be Commlltee find that out of 4146 casual labourers w_ 
have been replariaed on Southern Rallway, 874 (ZI %) Won. to 
Scheduled Cutes and 253 (6%) are Scheduled Tribes. The Com-
mittee hope that the Southern Railway wiD make ~  eftorts 
to Improve theIe ~ 10 that Ia course of time aulldeDt 
mDDber of Scheduled Cute/Scheduled Tribe employees are Bval" 
able for promotion to Group 'C' posts. 

B. RAILWAY SERVICE COMMISSION 

2.17 The Committee have been informed that ~  Railway Ser·· 
'vice Commission consists of a Chairman and a Member-Secretary. 
Asked whether a member of Scheduled Caste or Scheduled Tribe is 
appointed to tbe Commission it has been stated. that no post is re-
served for Scheduled Castes or Schtcluled Tribes in the Recruitment 
Itules. However, Scheduled ~ S  Tribe and Minority 
candidate., whenever available, are also considered and their names 
are included in the panel sent to the U.P.S.C. who make the flnal 
Belection. 

2.18 In n!ply to I!-question, the Member Railway Service Com-
:nuqion informed the Committee during the course of evidence that 
the ~ of Member Secretary to the RaUway Service Commission 
was fllled in consultation with the U.P.S.C. and it was on the basis 
of 1Mt1ectton. 
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2.18 The Committee have been further informed that there ;:. 
only one post of' Member designated as Member Secretary. This 
post was filled from 1976-80 by an OJBcer belonging to Seheduled 
Caste ~  From March, 1980 to June. 1981 lid hoc arrange-
ments were made. The post has now been ftlled on a regular ~  

by an offtcer selected by the UPSC. This officer does not lx-long to 
Scheduled Caste community. 

2.20· There is one post of Assistant Secretary which is filled by 
an officer belollging to minority community. 

In regard to office statl, all staff are taken on deputation from 
Southern Railway, Integral Coach Factory of Railway Board.' 
Offtce on tenure balis, the tenure being Ave ye/ll'S. On completion 
of tenure, they areo returned to the parent office unless the tenure is 
extended. 'The sanctioned strength is 24. Four of these posts are 

~  as earmarked for and ftlled by persons belonging to Sche. 
duled Caste/Scheduled Tribe (Out of these four, two have recently 
returned to their parent oIBce. where they were due for promotion 
and action has already been initiated to ftll these two by II.at! 
belonging to &.heduled Cute/'Scheduled Tribe community.) 

2.21 As regards the functions and powers of the Railway Service 
Commission, the Committee have been informed that the recruit-
ment for all Group C posts including those reserved for Scheduled 
Castes and Scheduled Tribes for which the inuents are placed on 
the Railway Service Commission by th-. Southern Railway is madeo 
by the Commission. The vacancies earmarked for Scheduled Cutel 
and Scheduled Tribes are clearly indicated in the indents. And 
these requirements are taken into consideration by the CornmiBIioa 

2.23 Asked whether the Railway Service Commfmnn arl!' com-
petent to gi,ve relaxation/concessions in the qualifying marks in the 
examinations and Interviews to the Scheduled Castes and S ~  

Tribe candidates' or in the minimum quaUftcaUons latd down tot' 
various posts, It was stated that the ~  Service ConuniIaion 
w.ere not delegated any powers at relaxation in the minimum 
qualifications. 

However relaxation in qualifying marks obtained by Scbeduled 
Caste and Scheduled Tribe candidates in examinations conducted 
by the Commfllioil is well within the powers of the Commtsston. 

2.24 Asked. what is the time lag between the issue of an advertia-
ment by the Railway ServiCe Commission and the anal recruitment, 
the Committee have been infonned that .. far as RailwaY ServIce 



20 

Conuniuion, Madras is concerned recruitment Prooeu 'for all major 
alWlories are initiated one year in advance. '!'hos, ~  vacancies 
~  1981-82, recruitment was initiated in 1980 and completed 
by June, 1981. For vacancies e&pected. to arise in 1982..83, recruit-
ment proceues have already bean intimated. The average time 
taken for completing the recruitment is about 10 months for 
popular categories of posts such as Assistant Station Master, Com-
mercial Clerks, Ticket Collect9rs, Guards, Office Clerks etc., for 
which one 'Mass' Examination is held. For other categories, an 
average time of about six l'nonths is taken. 

2.15 The COIIUIIittee . note that recruitment for . aU Gnu, 'C' 
pusts including tho.-..e..n.i1 f. MeIaW 'Cast .. anti S~ 
Trlbell, for the S01ItlUmll &alhfty If "'e by tile RaD..,. Servi'te 
CollllDil81on. ~  aile nota that ., po-trv ......... 'Nluatloa of 
mtnim1UD. qua)iftcattoaa as Ie..,.... to the BaDway 8erviee Com-
miauon. Howner, the o..-iMtoD Is eempetent to pve re .... tieD 
to Scheduled Cute and SeWIiW TII_ ...... iD quliblDl 
mara ftxed ~ ............ !'he Committee 'lee.......... that 
the Railway Service e ..... i ..... lIhouW ..... Mthe fN8lbtIlty of 
'clviq f1uther ... __ ·te' S  I •• ided e .... /Seh8IUW TrI_ 
candidates in quallfyinJ marks in order to improve their intake in 
Group 'e' poe... Tlte COlllDilttee further note that the Itahay 
Service ;CODlDllMion, Madris, u bdtIatbag' remdtDlebt proc-. fbr 
.lJ 'majdr ~  .. of pGlits one year in ad\*an'ee. The ~ 

fee. that sueh . advailCe plan",", Ii II step in the rllht cUredion. 
'The' aug,ested that the .Ministry of RallWllts' . (ftallway Board) 
sIIbaId .. «1I.t 4thttl' RatlWay SerYite c.mIM,ons also fall in line 
-so' that tIaete Is not m.ueh tbiIe· p, 1M; ..... tile ..... ~  

atul the .te· whell the neatht poets fte dtfIIed to the CClDnidwIOin. 

C. CONCESSIONS AND ItELAXATlONS 

2.26. Tlte Committee have been informed taat the following 
'ccmeesaions are given to, the Scheclu1ed CaeteelSeheduled Tribes at 
·the time of written ~ 

(1) The recrUiting' authorlties have fUn disCretitm to recom-
'mend S ~  Castel Scheduled Tribe candidates Who 
may obtain a low plaee in the examiDatiGn suliject to the 
consideratien that tile miaimwn etaDdIr4 neere.ary for 
mamtenanee of effteieney crt the A ~ il not 
lowered. 

(2) Writ-ten teatajinterviewl are held separately from that of 
the general candidates as far as practicable and answer 
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....... are ., wlu.d ~  bavial I'tIUd to the 

........... 1or ".., 'Jibanll, Cl8lllideNtiOD to Scheduled 
c.e.(Schecluled TrtbeL .The standard ~ at tile 
time of moderation is not too rigid in the cbe or Sehedul-
ed Castes I Scheduled Tribes. 

(3) There is no quaUfying (minimum) mark in the inter-
viewslviva VOce teibtoral teets. A limple q\l8tioa. 4b 
ascertain whether the Scheduled OII&II/""'*hded. TriM 
candidates will be capable of meetiD, the I'8CIWraaenta or 
the job is set. In the mass examinations the appUcaUoa 
fonns of Scheduled CasteslScheduled Tribes are in dl8tlnct 
colour in order to 80rt out the applicaUon forma euily 
fioft\ that of other Cfindlclates and .,p .. 'lon. ... not 
rejected tor miner omfIItuDI or mlltakal. 

~) 'ftle caM8 of SchedUled CastI!jSchecluled Trlbe candidate. 
Who do not come out suece.wuny on ~ of ap-
pl'erttictllh'fp eftb after they are ltven l'epIiat ~  ODe 

with stipend and another without sttpedlll, De reviewed 
personally by the Chief Personnel Oftleer for explortng the 
pollibllity of fbnItng altemate Gn:Np C ~  In 
cii\elDl'ies ;;hete there may be 1b000000ll in tfre quota re-
'1iet\Iea for 8thedUlect, Cu.. and SctmIuJed Tribes. Caadt-
dates ~  wltAblre u-e aplJolDtlid by the MminJItra-
lion. In the ~ df IPJiolhtlnem othf!'t'tllt1le than by eu--
:mfrIi.tIon the appelfttlnt a\1tbottUes ~ cllicretlon to 
IMIleet ~ from the seJtriduled C1eIItM aDd Schedul-
ed Tribes fulftlllng the lower standard Of suJtllbiUty .. 
aapared to that of other community 80 long as the can-
.. tea have flle pt8IcrfMd m&dmarn ecItadBOnat q....u-
MtidiJI and ~ ~  ~ • dtilfled that 
'1M lWeriftg ot atendMrdl ....w not undUly Iftect the 
maintenance of the efBcleney of Adminimttlon. 

(t) In the ~ of loUoWIa, eatlfel'*.... III requiltte 
..... of &lid .Ied c.ltelfiiblt eatdd.... fulftWJlt 
"* tM 10 ... IIiIIIIdat* are not, aYlllllbie die recruiting 
'.ptItII6I1tln, ............ for ~ the belt 
amon, the Scheduled CaIte and SchedUled TrIIe candidate. 
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who fulfil the minimum educational qualifications laid. 
down in the notice for recruitment\advertiaement:-

Group 'C' categories: Group 'D' categories: 

Receptionist 

Puhcher\Verifter 

Photostat Machine Operator 

Lady Telephone Operator 

Dark Room Attendant 

Calculating Machine Operator 

Janitor 

. Pointsman 

Goods Marker 

Sealmen or Seal Porter 

Cleaners in Sheds 

(8) In order to bring the candidates, so appointed upto the 
minimum standard necessary for the posts and for the· 
maintenance of efficiency of administration, they are given 
in-service training. The in-service traiiUng is provided by 
the appointing authorities within their own Organisations. 
Such candidates on their appointment, are placed on pro-
bation and the ruleslorders regarding probation arl" 

applied. 

(7) Where Railway Service Commission is unable to recom-
mend adequate number of Scheduled CasteslScheduled 
Tribes against the reserved quota, General Manager with 
special powers vested under him resorts to appointment of 
Scheduled Ca&telScheduled Tribe c:andidatea to Group 
'c' posts without making reference to Railway Service 
Commission in order to wipe out the deftciency in the re-
servation. • 

(8) The practical ~  specitied in certain categoriea il 
reduced from ~ yeara to three years and three yean to 
one .year in the case of Scheduled Castes/Scheduled 
Tribes. 

(9) Seheduled Caste/Scheduled Tribe candidates for direct re-
cruitments selected for a partitular category when declared 
medically unfit for that category are considered for such 
other categories to which they are medically fit where 
there is short-fall agatn.t SCheduledCUtes/Scheduleci 
Trlbet quOta. 
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(10) ~  are made either by selection or on aemonty-
cu.m.-suitability basi$. For aelections in Grol1p C categorlel, 
in the case of Scheduled Cute/SchedWed Tribe employees 
three times the number of vacancies are cilled leparatel), 
for the Reserved vacancies. 

(11) For selection from Group D to Group C ad within Group 
C where safety aspect is not involved, Scheduled Cute/ 
Scheduled Tribe candidates who secure 50 marks in pro-
f_onal ability and 50 per cent marks in the aegregate 
excluding seniority are selected for promotion while 'others' 
should get 60 per cent ~  senfDrity marks. 

(12) In the case of safety categories in Group 'C' S ~  

Caste/Scheduled Tribe employees who get 51 marks out 
of 85 in the aggregate excluding seniority 'marks are select-
ed while others should get 60 including seniority marks. 

(13) As regards non-selection Posta in Group ·c' and 'D' Sche-
duled Cutes/Scheduled Tribes are allo\\red a concession 
of 10 per cent of marks in written/oral examinations where 
safety aspect is not involved. In the case of trade testa. 
Scheduled CastelScheduled Tribe, candidates who MCW'e 30 
marks out of i60 (36 out of 60 for others) in the practical 
ten and 11 marks out of 40 (15 out of 40 for others) in 
the oral test are selected. 

(14) When sufficient number of Scheduled Caate/ScbedLlled 
Tribe candidates have not quaUfled in the &election, the ,but 
among the fatled Scheduled Cute/Scheduled Tribe em-
ployees are given ad hoc promotion in 'non-afety' cate-
gories and they are provided' all facilltiel for UUfol'(I\'in, 
their knowledge and coming up to the requisite standard. 
At the end of six months, their suitabUity or otberwtle 
to be empanelled is decided. Till then, the panel contatn-
fog the names of other employees .1eded a treated al 
provi"'; ona1. 

(5) Scheduled Caste/Scheduled Tribe employees are given 
pre-selection/pre-promotion training . 

..(18) In the case of supel'8eSsion of anv 8'!heduJecl C .... / 
Scheduled Tribe employees agaiDst s.erved vacaDde8 In 
the .Iection the cases are put up to the General MaDljle1" 



:M 

for review. In the case of promotion from Group C to 
Group B, cases of supersessiOn are referred to the Railway 
~  " 

(17) In the Accounts Br ..... , p1!QlDGtioDl to the posts of A ~ 

~ ~  ~  of Stores Accounts and ~  

~  of Accounts are made strictly accmding to the 
~ points irreIpect1'" of-the year in Which the Schedul-

ed Caste,l8eheduled 'frtbtt emplbyees have passed the 
examination. 

The ~  B ~  1M'e: IP.V8Q. to SGbedw.ci, Cutots/Schedu]... 
ed Tribes at the time ot interview. 

(1) Examined in a separate block. 

~) Interviewed in separate slum,. on a dU'er_ day. 

(3) As far as posslble intervieWed ahead of others. 

(4-) Age relaution is given upto 5 yean .. 

(5) Minimum practical ~~  required. is reduced., froll) five 
years. to 8 years and where it is 3 years, to one year. 

(&) Qualifying minimum mark is redueed by Ie per .cent in non ... 
safety catepries. 

(7) Qualifying marks excluding seniority is 51 out o"r 85 in safety 
categories whereas 60 in the case of others including seniority. 

2.21 The Conuni«ee note the various concessions ud relaxations 
pen to the S ~ ~ ud Sehedule4 Tribe cuclldates at the 
time of writt8ll tests, Interview and ielec:.tlon for !)romotlon ha (dog)) 
CItD. Presently, die zone of eonslderatibn in promotions for Sehe-
...... Caste/Sehecluhd TrIbe employees ~ ~  the number 
of vacancies. The ~ recommend tll"t t:he ~ of, cOlUlidera-
~ for SchedUled S ~ ~ cudldates should be 
r .... to five. tim. the number of ~ so that a4equate number 
of' employeeS baton"'" to these communities are ~  for eonaI· 
deratlOli for pl'GIIlOtion to the next ende. '. 

D, MAINTENANCE OF ROSTER 

2.28 In order to implement the reservation rules and to fill the 
quota provided for SCIf!lr in rearuit:ment aDd promotional: gradee, 
........ 'tGS1ler fOr recl'Uitment OIl Ml IDilla bMIe, II· pIODlotional 
...... ; . and HI petnt .. 1'88ter for ~  Ib Reflonal/Loeal 
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.. are maiDtained for .. ...., -uoritJ·U1IiMdIe. Before, 
illmg. up .• \PMIIIlCf, eiot.ber iD l"IItIIl1-...t or pmmoUGaal cit_lory. 
tile ~  ..... '"*"I ."tbodty uaeNkuI by coDtulting the 
raMer ~  whether the vacancy t. NIeI'Ved or UDr8let'Ved; and 
if it is relUftCl for eitber Sobecluled CMte or SIIileduleli Tribe ap-
pointm.t/pl.' dian order iI ....... lIIIIC!IUI'CIIny _d .. red in the 
J.IDItW r 1'1. til serial 0'" wJtbout .... any pp. These regia-
ters are checked periodically not only by the Liaison oeoer. but allO 
by the Inspectors Reservation at Headquarters, Divisions; WorUhopa 
etc. during their inspections to ensure not only ~ appointment! 
promotion is ~ ~  to the ~ of reservation but. also thJt 
tile variouS instructions issued from tbJte to time In ftUlng up t):'ae 
vacancle, resf!r:ved for Schedul.,. ~~  TI:i_ both in 
direct recr.uJ.tment ~  PJ'OIIlotiQnal ~  .,.. ICrupplouslv fol-
lowed. Discrepancl,s, if any, npiic:Od dur.lQC the fnljlldlots are 
brought to the notice of the concerned oftlcer for reetiflcatioD OD the 
spot itself and detailed inspection report is also sent for rectificatiDn 
and thereafter follow up action II eDlU:l8d. 

2.29 The Committee have been informed that ~ ~  

are conducted by the Joint Directors of the Rly. Board as well as 
by th. ~~  Cell, RlDway Board. Normally thfIY 
inIpeot eech B ~ 011(8 • year and .ubralt rep8I'b to Railway 
Board. Recelltly, it bas been decided that each Zonal Railway-may 
be inspected twice a year. 

2.30 In reply to a question, the Committee were informed during 
the course of evidence that ch1. »lack of understanding of the roster 
system, the roster points had not been followed in some cases. 

2.3J The ~  of So"thern Railway further stated: 

"Tbe staff at the lowest level are clYmtlnl DOW and tYD. ~ 
are transferred. By and large, we are trying to educate 
tbeI:D 8Ild when our oftlcers go to the Divisions, they try 
~ _ explain the principles of this. We only hope that with 
better eciUCl8tion, these thin,. wiD be rectff'ed." 

2.32 ~  the. Com.JlJittee .u •• ted. ~ tbe P8fIQDIlel Bntuh 
should be manned by Scheduled Caste employees so that no irrecp-
larities were committed. the repretentatlve of Southern Rly. stated 
as follows: 

~ DOW following that·a. a polley. OfCoune, witb better 
",1111 •• il_ .... the two ~ III the. ~  



Branch, it counts more ,than ,other Branches. We tried 
that in the Personnel Branch. Every Branch, should. hav. 
Scheduled. Caste/Scheduled Tribe employees. That policy 
is being extended eyen to minor Branchea •.. tQ. even very 
small sections with only two employees. . We hope that 
with better representation, better knowledge and. with 
awareness of this rule, the number of complaints may go 
down." . 

2.33 The Committee are distressed to note that due to lack of 
understandinG of the Roster system, the roster points had not been 
followed in soJite cases. Roste),! are the kingpins on which the 
whole system of implementation ot reservation orders rests. The 
Rostejrs should, therefore be properly maintained and their checking 
by the prescribed authorities at regular intervals should be ensured 
and certificate&: in token of Checks made should also be recorded 
thereon. 

Necessary y,uidelines should be issued in the form of written 
instructions for the benefit of those who are responsible for mainte-
nance . of rostel'l. 

The' Committee also recommend' that the Personnel Branch 
where the raNrs are maintained should have some SC/ST em-
ployees so that there is no apprehenalon among the SC/ST em-
ployees about the proper maintenance of rosters. 

E. PROMOTION 

2.34: The Committee have been informed that the percentage of 
h;ser\';otions made in Southern Rly. in respect of posts filled by 
promotions are as follows:-

. ----------------------
Schedl&led Scheduled 

Caltc: Tribe ._._--_. __ :.-_-----------'-----
By ael«tion (with i1111fOUP C) 

By !election (&om Group C to B aod to the lowest ,runr of GlIOUp, A) 15% 7' 5% 

By.mority-cum..wtabJJity (in poups A,B,C aad D) 

By Competitive examination limited to departmental candldatetl in 
Groupl B,C ~ D 

------ ~ ~
....... R..rvadoD for SCI" b f'oUowed ill PnaiotioII.1 CIMIIjpII'iII iD wIIIeh the rlemeat or 
direct rec:ndtment. Ir any, doea not exceed 66-015%. 
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2.35 In vacancies 1Uled by promotion through selection, reserva-
tjon for Scheduled Castes/Scheduled Tribes was introduced from 
~  ,in GroupB and in the lowest rung of Group A. Initially 
reservation was applicable only where the element of direct 
recruitment did not exceed 50 per cent As direct recruitment 
to the. organised services on the Railways was 66-2/3 per cent 
till 1978, the reservation rules were not applicable in vacancies in 
Group A (Junior scale) filled by promotion on the basis of selection. 
From 25-2-76, the rules underwent a change and reservations became 
applicable in promotion by selection to grades where the element of 
~  . recruitment. did not exceed 66-2/3 per cent as against the 
earlier limit of 50 per cent. Thus, reservation in promotion by 
selection to Group A (Jr. Scale) became applicable from 25-2-1978. 

For promotion to Group A (Class I) Jr. Scale, Group B (Class m 
'Service constitutes the feeder category which is entirely a promo-
tional category. 

2.36 When the Committee suggested that in the case of promo-
tional posts, the scheme of promotion through Umited departmental 
examination might be adopted, the representative of Southern 
Railway stated during the course of evidence that one selection te8t 
in the Traffic Department for SC/ST people had been conducted. He 
assured the Committee that the suggestion would be taken up 
lleriously and acted upon accordingly. 

2.37 As regards ad hoc promotions, the Committee have been 
informed that in making ad hoc promotions, reservation rules are 
applied and senior-most employees belonging to SC/ST avaUable 
locally are promoted on ad hoc basis against reserved vacancIes. 

2.38 Asked if adequate number of SC/ST employees are not 
available, then what procedure .Is adopted to flll the vacancies, the 
-Committee have been informed that if suftlcient number ot 
candidates belonging S S ~  pot ~  the vacandea 
are fllled up by other senior ~  in the exigencies If terVice. 

In reply to a question as to how many ad hOC promotions have 
been made during the last 3 years in the Southern my., the follow-
ing data has been furnished to tile Committee:-

---_. -00 -. ~ TOtal -:: ~ ~ ~~~  

e(;roup A 

.. B 

.. ·0 

.. D 
" 

II 

9 
,64 

9 

---,-----
II II 64 " II 

a. 7 .08 75 lUI 

117. " ~  

6 46 80 
196 33 'lt41 18)$ n' 
" .Ii.,&.Ii 

lIB 794 rim 
J ., IU 

OC I Other CommUllfty: SO I ~  ~  ST I S ~ Tribe. 
4158 LS-3.. -. . .. .'.. , 

1 86 
I 9') 

",aG; 
8 "1 

'. 
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%.39 The' Committee Dote that a larce' BUIilber"ef· ~  

been filled by' promotion on ad hoc basis ill the SoaftleioD·Bitllw.,.. 
During 1980-81, as many IS Z283 poiIta' were .... OD acl hoc .baia to 
Group C category. 'The Committee 1tope fbat the Soilthena • .nway 
will go into the merits and demerits of ad hoc proltlotiou'an. win 
resort to this practiee in future tonly if it Is 'Dot'detrbMtatal to the 
interests of employees and pariieulariy to the SCIST empleyeea. 

F. DE-RESERVATION 

2.40 As regards de-reservation· the Committee have been informed 
in a note that prior approval of the Department of Personnel and 
Administrative Reforms thl'9ugh the RaUway Board is obtained for 
de-reserving .the reserved ~  in Groups 'A' and 'B' and in 
respect of non-technfcal and non-operating categories in Groups C 
and D. The sanction of the General Manager is obtained for d .. 
reserving the reserved ·vacancies of technical and operating eate-
gories in non-gazetted cadre and an intimation is sent to the Railway 
Board in the prescribed. pro forma. 

Approval of the General Manager/Chief Personnel Officer for de-
reserving purely temporary vacancies for duration exceeding 44 days 
but not more than 90 days in non-technical and non-operating cate-
gories is obtained. 

Before applying for de-reservation,. it is ensured that all possible 
steps are taken to fill the reserved vacancies by the reserved com-
munity candidates. Only after exhausting the procedure for giving 
wide publicity of the vacancies in the direct recruitment quota and 
ensuring that all concesslons/relaxatlons admissible in favour of 
Scheduled 'Castes/Scheduled Tribes have been applied, de-reserva-
tion is resorted to. 

While making reference to ~  Railway Boatel complete details 
including the steps tuenby the Rallway Administration toftll the' 
reserved vacancy by Scheduled Caste/Scheduled Tribe candidates is 
:futnished. 

All de-reservation proposals are eritically examined by the Senior 
Personnel Offtcer (Reserved Posts) who retums them to the propo-
nents if he Is not satfsfted with the NasoDS advanced. Onty Ca!le9 
where satisfactory reasons are put up are subillitted to the Genera! 
Manager and thence to the Ranway Board where requtrea. 
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For promotional categories in Groups lA' and 'B' aDd non-technical 
and non-operating ~  in Groupe 'C' and 'D' where there Sa 
neither a Scheduled Caste nor a Scheduled Tribe Candidate ivaitable 
or eligible for promotio. the Ministry of Railways (Railway Board) 
themselves accord approval for dereservation of the reserved vacan-
des as per the extant instructions of the Department of Personnel. 

General Manager is authorised to dereserve the reserved vacanei .. , 
in technical and operating ,Categories in Group 'C' and 'D' after taking 
all possible steps to ftll u.p the reierved vacancies. A report is .ub-
mitted·· to ·the'Ra.Uway· Board by the General Manager in this regard. 

2.41 Asked whether the procedure laid down in the Departmen' 
of PerilOrineJ. and·AdministratiVe ReformsO.M. No. 28/14,174-ESTT 
(SCI') dateel 12-7-1976 is followed by the Raihtay., the Committee 
have been informed that the procedure laid· down by the Department 
of Personnel and Administrative Reforms is fonowed. However, with 
the concurrence of that department, the General Manaaer have been 
empowered to de-reserve vaeanel. in non-gaZetted technical aad 
operating categories. 

2.42 As regards powers exerclsed by the 'Railway Board in the 
matter of de-reservation of vaeancie. by the Railways, the' Committee 
have been informed that RaUway Board whUe IICrieening the ~ 

posals. submitted by the RaUways/Produetion Units ensures that aU 
concessions and relaxations permissible in favour ot Scheduled Castel 
and SCheduled Tribes have been applied. If the proposalJ are'defec-
tive, they are returned to the Zonal Railways/Proc:l»ction Units with 
lUitable remarks pin-pointing the deftciencies for recttfteation and 
re-submission of the proposals. When the proposals are found In 
order, these are approved by the Ministry ot Hallways themselv. 
or forwarded to the Department ot Personnel and Administrative 
Rt"forniS . for approval in cases where that Department's ipproval is 
~  

2.43 Number of vacancies -de-reserved d!1riDg th. last three yean 
in promotional vacancies in Group C and D is given below:-

Year 

~  ---------
'978-79 • 

.ID7t-80 • 

tg80.8r • 

Group -co 
; ; 

Scbedu- Schedu-
led 0uIe led Tribe 

110 ~ 

86 40s 

I" 

Croup 1). -IkWu- Sdarci ... 
led o.ce Ird Tri1Ir 
-.... ---
,6 .'" 
7 ~ 

• • t 



30 

2.44 Ministry of ~  (Railway Board) have stated that de-
reservation in the above mentioned cases has been mainly due to 
non-availability of Scheduled Caste/Scheduled Tribe candidates in 
the feeder categories. The following speciBJlfe1forts have been made 
to avoid de-reservation in future:-

(i) Indents have been placed on t;pe RaUway Service Com-
missions at Madras and Bangalore for making recruitment 
to make good the shortfall against Scheduled Caste/Sche-
duled Tribe quota. 

(it) The Divisions have been advised to pay special attention 
wiping o..1t the shortfall at the time of  empanelment  of 
Casual Labour and in the cases of Workshops at the time 
of recruitment from open market. 

(iii) Railway Service Commission, Madras, was advised special-
ly to 'resort to recruitment to 42 technical categories where 
there was shortfall among Scheduled Castes/Scheduled 
Tribes for which employment notices had already been 
is$Ued and action is on hand to compiete the recruitment. 

(iv) In the categories of Electric Signal Maintainer. Telecom-
munications Maintainer rind Wireless Instrument Mechanic. 
sufficient number of Scheduled Castes has been recruited 
to wipe of the shortfall. There was no response-from 
Scheduled Tribe candidates. 

~ The Committee are unhappy to note that quite. wee number 
of promotion.. vacancies in Group C .nd D have been dereserved 
by the Southern Railway during the years 1978-79, 1979-80 and 
1880-81. Durt ... 1978-79, 648 Sebeduled Tribe vacandes were de-
bServed in Group 'C' and 250 Scheduled Tribe vacancies were 
"ereserved In Group 'D'. The Committee are B1I1'PrIsed that even ill 
Group 'D' which is the lowest cadre, suitable Scheduled Tribe cand1-
Clates were not available for promotion. The C_lttee .re as a 
principle, opposed to dereservatlons. They however, feel that 
tlereservation should be retOrted to ODly when. it Is .bsolutely neees-
u.ry aDd aU efforts inchading spedaI reernltmeDt to locate suitable 
Sehednled Caste/Scheduled TrIbe candidates h .... e failed after hold" 
tPecb6 recndtmeDt, etc. 
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.G. EXCHANGE OF VACANCIES 

2.48 The Committee have been informed in a note furnished by 
the Ministry of Railways (Railway B ~ ) tJtat Scheduled Castes 
have been appointed in the vacancies reserved for Scheduled Tribes 
and vice-versa. 

The number. of vacancies exchanged during the last three years 
is as under:-

No. of Scb. Caste Candidates appointed aga· No of Sch. Tribes candidait's apllOinted atra-
iOlt the vatandf's re<l<'rved for 8ch_ Tril,t,s in insl th<-va"atlrirs rrsrn'rd fol' Sell. CII.I, 
the tbird year of carry·forward. in the third yur of carr)-.forward. 

r970'79 1 97g.8o IgBo.fl1 1978-79 1979-80 Iq/ln.n. 

(i) Po,t. filled by direct rctruitrnrnt 

Group A 

Group B 

Group C :4 5 

GroupD II 

(ii) Posts filled by promotion 

Group A .. -
GroupB 

GroupC 43 15 19 

GroupD 6 6 

'1.47 The CommIttee Dote that durin, the last three yean 1. 
Scheduled Caste ~  were appoiDted .,aiDat reserved Schedul-
ed Tribe V8eaDdes. They trIIIt tbat .U poalble ate,. are taken te 
811 the vaelUlCies by those caadld.tee for ",hom they are ' I'8IMII'Ved 
_fore decldiD, to exehaDp the vaeaades betweea the SeWu1e4 
o..tes aDd Scheduled 'l'ribel. 
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CBAPTEam 
,I .. , 

A. STAFF STRENGTH & SHORTFALL 

B.l A statement showing the total number of employees in Class 
I. n. III and IV (category-wise) separately in the Southern RaUway 
on the date the Reservation Orders were given eft'ect to and as OD 
31-3-81. as furnished by the Ministry of Railways (RaUway Board) 11 
as under:-

Year Category of polls "Total No. No.of 
~  --_. --

~  SC ST 
. 
SC ST 

PerceDtqe 

., . II 9 4 6 
-~ -

1'150-511 Not 
available 

1955-,6 ~ 0 Clan I ao6 

Clan nj 191 

Clau III 58g8a 158 

CIaa IV ggnl4 995 

115 } 
48. @ 

'. 

Note: ~ For coIU11Ull4 &Ad , ia rnpect or Clue I to IV are Qot 
a\'aDa • 

@ 1'beIe &,urea repretent employcea actually appoiatod durlq tbe year. ... . 

0 CIa. I ag6 7 .'36 

01_ Ilj 41, II 9 "'5 0',. 
ClaM III 61014 ,663 ISs 9'13 0'" 
Clus IV 70370 156,13 965 uol8 0·,1 

·1711-" Cia. I 90s 11 3'65 

Cia. II 476 II I 4·611 o·es 

Claam 65107 s8a6 184 ,'11 0'., 

a-tv 69705 16660 354 13'90 o'SO 

-'------._-
32 
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...., 

II 3 • 5 6 7 

1913-,4 Ow. I !46 II 3'17 

CIa .. II 50P 35 3 7'00 0·60 

Cla. III 655110 ~  193 9'94 0'., 

rna.. IV 68965 165gB 351 114'17 0'51 

Note: Scpuato fisuna COl' Safalwala arc not ~  

1980-81 Group A 598 48 i 8'1 

(At OD. SI· ... lh) Group B 439 go 18 110'5 6·4 

Group C 691511 ' 9178 1067 IS·4 I' 5 

Group D 61089 1116,0 1349 110-4 11'1 

Group D' 4SS6 11679 1111 60'11 I'S 
(SalaiwaJa) 

-----,._------
3.2 The Committee have been informed that on the Southern 

Railway tbe,shorUaU ofSCI'Sr a. on 31-3-81 in Groups C&D (taken 
together) is as under:-

sa ST 

~  - 196 301 

Pro.llortlJl ""',.;.': 

,i) POItI filled by lC1ec:tion 1,& 816 

(0) PCIIP tilled by lCIllority 440 11087 

TOTAL .. 810 31104 --
3.3 Asked what are the categories of pON in Groups C&D In 

which there is generally shortage of se/BTI, the Committee have 
been informed that in Group C there is shortage of SCIST candidatee 
in ~  like stenographers, nurses, PInt Way Inapectorl. 
InspectorS of Works, ~  '(Electrical & Mecbnlcal) ete. In 
Group D the shortfall exists In categories like gangment, khalufs 
porters etc. and it ia more pronounced in the ease of STa. 

3.4 In reply to a question why there were heavy lhortfallJ even 
in non-technical categories like tlcket collector, commerctal clerk; 
oftlce clerk etc., ~ Member Railway Board, atated during the course 
of evidence that the Southern Railway would go into the matter 
in detatl. f 
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3.5 Asked to state why not a single ST candidate had been recruit-
ed through employment exchange or promoted during 1980-81, the 
representative of the Southern Rly. observed as under:-

"It is nil 'because nobody offered to take the written examina-
tion. The promotion from Class IV to Class III is by 
voluntary applications. When they apply, we conduct a 
written examination. If they do not volunteer, we cannot 
examine them. Those who pass the examination are listed 
and promoted on the basis of seniority." 

3.6 The Committee have been informed subsequently through a 
note that reasonS for shortfalls of the Scheduled Castes & Schedule!! 
Tribes in the working strength of the various cadres are' as under:-

(1) Reservation is provided on the basis of vacancies available 
at a particular point .of time and not on the basis of the 
number of posts in the cadre. Under this system although 
the entire reserved quote may be filted up at a particular 
time, it may not exhibit appropriate representation of the 
SCs/STs in the cadre strength. 

(ii) Normally, not more than 50 per cent of the available 
vacancies could be fUled up by the SCs/STs under the 
orders of the Supreme Court even if the ~  quota 
plus the carried forward quota is more than 50 per cent 
of the available vacancies. 

~) Non-availability of eligible & suitable candidates for ap-
pointment, particularly against technical categories of 
posts. 

(Iv) When reserved vacancies are dereserved due to non-
availabUity of SCs!STs, those are carried forward for three-
recruitment years and if even then such vacancies cannot 
be 8lled up and exchange between SC/ST candidates also 
does not materialise during third recruitment year, such 
vacancies get lapsed. 

" 

(\1') Reservation in promotions from Group D to Group C and' 
in Group C on the basi, of seniority-cum-sultability came 
into force only w.e.f. 27-11-'72. 

(vi) In Group C, the bulk of the requirements is met by recruit-
ment on regional basts. Prior to 1_, the percentage of 



· : reservation for STs to be recruited on regional basis on the 
S. Rly. was only 1(one). and it was raised to 5 only 
thereafter .. 

3.7 In a pote furnished to the Committee, it has been stated that 
in order to remove shortfall in the intake of STa, the Director of 
Rarijan/Tribal Welfare & Associations of SCs & STs and Social 
Organisations in the Tribal belt are being contacted by 
the Railway for obtaining applications of suitable ST candi. 
dates. Employment exchanges have also been separately 
addressed and Members of Parliament and Legislation belonging to 
'the areas where STs are predominant are also being approached for 
assistance by the Railways. 

3.8 Two ~  programmes were launched in 1975-76 and 1977-78 
respectively to wipe out the shortfalls. Another Crash Programme 
which has been launched On 1--4-81 for the recruitment & Promotion 
ot reserved community candidates is in hand on the Rly. To the 
extent candidates are available in the feeder categories, the short-
falls are likely to be made good in the next 3 months. 

3.9 In the recruitment categories, a total of 152 Scheduled Castea 
and 56 STs in Group C and D have been recruited during the 3 
months of April, May and June. In the promotional categories a 
total of 183 SCs and 120 STs have been promoted after selectionsl 
suitability tests. . 

3.10 This exercise is still continuing on the Railway and the crash 
programme has been extended by another three months i.e. upto 
end of Dec. 81. 

3.11 The CoIDDlittee are diIItressed to note that as on 311t March, 
1t81 there was shortfall of 4014 sc. and ST. for GI'01IpI C and D 
posts. They are aD the more perturbM that the shortfall exists evea 
In non.-technical cate,ories Ilke Commercial clerk. oftlc:e elerlt I1lI 
debt eoUedor ate. for which no technical skiUs are neeessal')'. When 
this matter was railed darbi. evidence tlae representative of M ..... try 
of BaIlwaya (RaOway Board) had merely said that the Southern 
Babway would ro into the matter In deiaO. The Committee feel that 
the Southern BaIIway hav. not studied the problem In depth as te 
why there .... shortfaIIa even In. noa..teelmleal eateprles. Th. Com· 
1Idttee .... do not share the optImIaD of the IIIalstrr of RaUwlYlJ 
tIiat die sIaodfaUs U' likely to .... de pod dnrlne the next' moa'tlta. 
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.. the eruh propamme for reeraitm_t of SCI .. d S'b lllUDcbed oa 
1-4-81 had heeD, exteDded upto the eDd of December, 1181. The 
Committee feel that the matter should immediately be examined in 
depth and suitable remedial measures taken in. the light of the con-
dusions arrived at. 'They s.est tbat a ~ of Senior 
()mcers, draWD from the Railway Board and the Southe'na R.uway 
.should _ asked to analJS8 the strateQ and achievements of the_ Crash 
Recruitment Procrammes launched in. 1981 and earlier and to lay 
down .,udellnes for removing the ~  in a planned manner. 
The Committee have no doubt that if eamest efloris are made 'to 
locate,suitable SC/ST can.didates with the help of the State Welfare 

~  and Technical Institutes etc. it would Dot be diOleult to 
wipe out 'the shortfalls at least in Groups C and D both in technical 
and/non-technical catelori .. within a reasonable period of time.-

B. INSTITUTIONAL AND IN-SERVICE TRAINING 

3.12 The Committee have been informed in a note furnished by 
~  Ministry of Railways (Railway Board) that there is no separate 
training programme either in service or pre-selection/pre-promotion 
for SC/ST employees. Training of all employees, including SC/ST, 
is a regular feature and is prescribed for certain categories of non-
gazetted posts. There are three types of training courses:-

(1) Initial training course to be undergone immediately after 
recruitment either as an apprentice or as a trainee,' 

(2) Refresher course, and 

(3) PromQtional course. 

3.13 The period and the details of the training schedule vary 
from category to category. Passing of the initial training course is 
obligatory in all the caregories where this is preScribed. Similarly, 
in case of categories for which promotion courses are ~  

passing of the examination at the end of a course is a pre-requisltt? 
condition for promotion. Operating staff, who are directly concerned 
with the safe working of trains, have to qualify in refresher ~ 
as well ~ . -:/" I ... ' , .. -' •. , .. 91,.1 fWW',.. 
3.14 The Committee repet to Dote that tlaeN are DO ..,pante in· 

service or pre-aeIeetlon/pre-pnm.otIoa Trainin, ~  for 
Seh4M1u1ed S ~  TrIbe empIoJees. 

3.15 'I'Iie Omnnlttee feel that • Q8C'Ia1-1D.-service trabdDI pro-
pamIDe In the ~~ RaII,.y espedaJ1y for those SdledaLpd 
'Ca.te/!kWuled Tribe employees who -haft been ptomoted antler 
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~ ~ "'·'-"l.IIIDtODC. ~  by.lew .... tIae .ta .... 
~  ... ~  OIl • reaaJar, bail. 'l'WI •••• atIaI·to ~  

·'"'WI ........ ~ aDd abo to b ..... tIaem up.to die .... abed ...... 
~  .• 

C. PERIODICAL RETURNS 

3.16 In a note furnlabed by the MiDiItry of lUy ... (Rly. Board) 
the ~ ha:ve ~ Informed that the various periodical returns 
which are sent to the Railway Board by the Zonal Railwaya!Produc-
'tion unita! Attacl'1ed oftlcers are as under:- .  . 

SI. 
No. 

Subject Frequency I: Pro- Date by ~  to 
farm'a" '. red Itoiardti' B~ 

-----_ .. _-----
I spt"Ciat Return showing recruitment 01 Annual lProIorma 
SCa/STI in a calendar year Annex t I: II) 

II Slatelllellt or total ItI'Cnpla u on lit HaII'..yearly (Pro-
April I: ,ut Oct. f'onu, B AnaeL ,I) 

3 TQt3l No. 01 postl filled by rccruitmcat HaJr..yearly 
durin, the half yeIlr in cWI I, n. III I: 
IV '(otbettban ..ralwltu) and .. IV 
..r.i _1M. 

4 No. or ~  posta filled durbll the Ha1f'-,.early (Prot'. 
fint I: lind half' at the year on the bail at O. AIUICJt\Ir'e V) 
eeniority-cum-luilabiUty (Pint baH''' 
AIIriJ to Sept. and IIDCI baH' i, Oct. to 
March every }lnr). 

5 No. or ae1ection P'lIt! RUed durinl thc Half' yearly Pro-
two balf'yean cia .. III I: IV. forma 0 Annes. I 

,6 Recruitment to non-technical" quatl- Half.yarly (Pro-
. tecbnical e&tesoriea in rna. III I: IV for_ D) 
where appointmeat i, _de otherwile 
tbao by written eamination durial die 
.baIf'year endin,. 

'7 Statement ahowiif thc IUpreilioa at Q.uarterly (Prot. c. 
SOaI ST, in .. II "IV duri .. the quar-- AancL IV) 
ten eIIClbal 5 lit March, ,otia T ae, 50th 
Sept. and 311t J>coc • 

. a lnapectioa Report by Liluioa 0... Annual 
along with the action la_ by die Gen. 
Manaaer tbc:reoA. 

9 SlatnleDt Ibowinr v&C&DCin temparar-Q.uarterly ily __ O'OCI. 

7th May I: 7th 
Nov,j 

7th May I: 7th N". 

7th May I: 7th Nefti • 

Lal elate at the 
_th folJowiar 
the quarter. 

3.18 DurIng evidence when the Committee enquired u to what 
~ was taken on the returns aubmltted by the Southern 817. to 
the 81y. Board, the Member, Rallway Board, explained tbat u UMl 
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~  returns were received from the Zonal Railway, they were 
analysed to find out the progress made in regard to the intake of 
&;:,/ST candidates both in recruitment and promotional categories. 
The main objective was to see the ~ made regarding the re-
cruitment & promotion. Based on these returns, the matters were 
discussed in detail during the visits of officials to the Zonal Railway. 
The officers of the Rly. Board highlighted matters which deserved 
attention and also pointed out the shortfalls that might be there. 

3.19 The Committee note that a time schedule has been laid down 
for the submission of returns on recruitment etc. SCs/STs to the 
Railway Board by the Zonal Railway and tb,at these, returns are 
analysed to find out the progress made in regard to the intake of 
SCiST bo'th in recruitment aDd promotional categories. The Com-
mittee attach importance to the proper compilation of returns Bnd 
their timely submission to the Ministry of Railways (Railway Board) 
as they think these returns are the only mechanism by which proper 
implementation of Reservation orders in favour of SC/ST can be-
watched. The Committee need hardly emphasise that there should 
be no laxity in the proper compilation and timely submission of 
returns by the Zonal RailwBYs and scrutiny of same by the Ministry 

of Rallways. 



CBAPTEB IV 

A. REDRESSAL OF COMPLAINTS 

4.1 In regard to the maintenance of Complaint Registers, it has 
"been stated that Complaint Registers are maintained in the Divisionsl 
·Units of Southern Railway where the complaints of Scheduled Castel 
Scheduled Tribe employees are recorded and remedial action is taken 
wherever necessary. 

4.2 In reply to a question whether complaints have been received 
that any adverse entry made in the confidential reports with regard 
.to fitness for pormotion etc. is not communicated to the officials/ 
«nployees concerned with the result that they are superseded with-
out getting any chance to know their shortcomings and thus lOSing 
the opportunity to make improvement in their working, it has been 
stated that all adverse entries In the Confidential Repor.ta are convey-
ed to the employees concerned. However, there has been delay 
in some cases tn communicating the adverse entries to the employees 
"Concerned due to transfer of officers and obtaining reports from them. 
No case has been reported to the Southern Railway administration 
so far about non-communication of the adverse entries whereby any 
'SC/ST employee bad lost his chance of pro·motion. 

4.3 The Committee have also been informed that following are 
"the nature of complaints that are received from the SC/ST 

-employees:-

(i) Non-promotions 
(it) Supersession 

(iii) No-observance of rosters 
(iv) Transfer away from their present station/Home Town 
(v) Revision of Seniority 
(vi) Harassment by supervisors/colleagues 

(vii) Allotment of quatel'll 
..(vlii) Change of community as from others to Scheduled C .. , 

; .' Scheduled Tribe. 

39 
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4.4 Asked how many of these complaints were d4Jp0sed. of at 
the level of the (i) Divisional Headquarters (ii) Chief Personnel 
Officer (iii) General Manager, Southern Railway, the following 
Information haa been furnished to the Committee:-

Group  Group 
A&.D C&.O 

Number of complaint. that were dispORd or at the level of Divisional 
HcadquaJ'tnl .  •  •  .  •  •  •  •  • 44 

'Number of comp1aintlthat were ciiaposed of at the ~  of Chief 
PerlOllnel Ofllcrr. .  •  .  •  .  •  •  • ~ 

Number of complaintl that were. dilpo.lcd of at thc level of General 
Manager •  .  .  .  .  •  •  •  .  • 

.. 
• 

·4.5 129 cases relating to Groupe and'D have been referred to 
the Divisions/Workshops for remarks and the replies are 'awaited . 

. 4.6 'flu( Co1D!Dlftee are unhappy to Dote that in eei1am eues 
adverse entries In the con&dential reports had Dot been conveyed in 
time to the Concerned employees OD the Southern Bailway. The 
Committee hope that ~  lapSes will not recur &pin and it will be 
ensUred that Scheduled Caste .... Scheduled TrIbe employees do 
Dot ,et suspended at the time of promotion on the buis of any, 
adverse remarks which could not be conveyed to them. The Com'" 
'mlttee need hardly stress that it Is the duty of every ~  

to watch that no injustice is done to their employee particularly to 
those belonging to weaker sections of the community. 

4.7 The Committee would like the RaUway Board/Soathem 
Railway to ensure that the complaints registers are maintained pro--
perly In all Divisions/Units of Southern RaHway. They are 
ebocked regularly and the disposal of eaeh tomplalnt Is clearly 
indicated. To create a feeling among the Scheduled Caste/Scheduled 
Tribe employees that their interests are Dot being overlooked, the 
Committee suglest that their cobtplalnb sltO'Uld Hproeeil8ed and 
~ of judldously and expedltlousJy. 'lhe complaint ~  

mould also be checked by the· Chief Liaison OtBcer of Southem 
Railway duri.,· the course of his periOdlea1 ·ln8pectlODS. 

B. APPRENTICESHIP TRAINING SCHEME 

4.8 The Committee have been informed in a note that there is 
no Apprenticeship Scheme utlCfer the Apprentices Aet, 1"081 at 
present sinre Trade Apprentices are not being 'recruited under the-
.Act. 



'1 
'However, there are Apprentices in the following cat8gories:-

~  

App. IlIIptctOr otWorb 

App. Pcrmauent Way IDlpl'Ctor 

App. Bri. IDipector 

App. Draftaman 

Sipal ad T,--.. BrtIIIdI 

App. SiJaalIDIpector 

App. Tc1ccommn. Inspector 

App. DraIbmaD 

TNJUfWItIMII B,IIIIIIII 

Traffic Apprentice 

App-Train Examiner 

App. Dral'taman 

App. Mechanic (Mechaaical) 

App. Mrchanic/DiC'leI (Mechaaical and 1 
Electrical) 

E/6IIriIIl Br.., 

App. Mechanic (Electrical) 

App. Chargeman (Elec.) 

App. Draftmwa 

C_rNlBr.a 

Commercial Apprentice 

4.9 These apprentices are recruited against regular vacancies in 
the categories detailed above and are charged against trainee posts 
or available vacancies and they are absorved against working posta 
after successful completion of the training.' The period of training 
varies from category to category. Reservation rules are followed 
\I.'hile recruiting such apprentices. 

4.10 If the apprentices do not come out successful after the 
training, those belonging to Scheduled Castes and Scheduled Tribes 
are given a course with stipend. If they fail a second thne, 
thOle belonging to Scheduled Caste/Scheduled Tribe are -given a 
third chance without stipend while the services of others are 
terminated. 

4.11 The Committee have been further informed that a candi-
date must possess a diploma or a degree in Civil Engineering 
Electrical Engineering and Electrical/Electronicl/Telecommn. 
Engineering to be col18iderecl for recruitment as apprentice in Civil, 
Mechanical, EleCtrical and. S &: T Branches respectively and mUlt 
not be above the age of 28 years tn the case of diploma holder and' 
30 years in the ease of degree holder. The period of training In 
MeeIwrlcal, 'Deetrlea1 and S&T Branches Is two yean in the CaI8 
of diploma holders and one year for degree holden. In the Civil 
~  )BraDCh, , thla' period tsone 'year' for both c:llploma ~ 
-c1iOm.. llOldeis. :' I 
~ ~ , . 
,4.12 ''n1e upper:. l1mit for recruitment u'Traftlc or Commer-

eial apprentices is Z8 years and they must be pwtuateL The period 
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.·-of "training of Traffic Apprentices is 3 years an'd in the case of Com-
mercial Apprentices it is 2 years. 

4.13 Asked what is the duration of training in each branch, the 
Committee h;ilve been inforined that the duration of training in 
each Branch is as under: 

_._-----_._-------
l!,'n,irIMri", B,tmeh 

App. Inspector of Works 

App. Permanmt Way Inspector 

App. nridge ~  

App. Dral'tlman 

Mt6AfJllieaJ B'lIndi 

One year for both dip-
"Ioma and degree hold-
den. 

App. Train Examiuer } 

App. Draftsman 

App. Mechanic (Meeh). 

.App. Meehanic/Dielc:l (Mech lit EIec.) 

R yearafor diploma holder 
and one year for degree 
holden 

Si,IIII' M r.zttomllll/fl;"';' 8,_1& 

App;Signallnspector Gr. II (Ra • .5.50-7.50) I yr • 

. App. Signal Inspector Gr, III (Ra. 425-700) 3 yra. 

App, Tdecommn. Inlpector Grade II (Ra • .5.50-7.50) I yr. 

App. T elecommn. Inspector Gd. III (4115 -700) • yra. 

App. Drr.ftsman • I yr. 

Bt.triHl B,tIIIdI .. 
App. Mechanic (Elec) 

App, Chargeman (EJec) 

App. DralUman 

n.1/Hfrla1ifnt Brtlld· 

Trame Apprentice 

C.",mmiaJ BrIHll& 

, <lommerdal Apprentice 

•  • yra. 

• IlTio 

4.14 '!'he Committee have been informed that the percentage of 
reservation provided for Scheduled Cutes/Scheduled Tribes under 
the Apprenticeship Training Scheme is 15 and 76 per cent respec:-
tivelY. The number and percentage of ·Scheduled Caste and Sche-
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.auled Tribe Apprentices in each Branch during the last 2 years II 
'as under:- . 

81, 1979.80 IgS0-81 
No, Branch -.... -.._------.._--

~ ~Total se %ate ST %a,o Total sa ". ST %. 
I Ensinecrkll . 17 14 19'7 3 4'11 74 15 110'3 .. 
II Mechanical 51 17 SSI'7 6 11'5 IS7 So 11'9 S 1'1 
1I SipaJ &: TeJecomn , 44 10 IS'7 .. 
4 Electrical 

!5 TransportatioD st8 5 18 t 7 Nil 
'6 Commercial Nil Nil 

Se-5cbedulcd esste Sr ....... Scbeduled Tribe 

4.15 All those apprentices recruited through RailwaY' Service 
<Commissions who have completed the training satisfactorily and 
pQJSed the tenninal examination are appointed on the Railway&. 

4.16 The Committee have also been informed that the number 
of trainees absorbed in the Railways during the last 3 years and 
the number of Scheduled ~  Tribes among them are 
as under:-

S. Cltegory 
No. 

1978-79 1979-80] 1980.81 
_--..-.. .... - --_.............. -.----
OC so ST OC se 8T 00 SO ST 

t Agp. InapectoI' Worb 

1 App. Brid(le laapeelor 

3 App. Pmt. way Inspector • 

S 

I 

1 

.. App. Sipal InlOCtor Gnrde III-3 

S App. 8ipallnapector Gnrde II •. -

6 App. TelecolDlDn. Irupet&Or 
. Grade III 
7 App. TeIecomlDll In.XI'or 
Grade I[ II 

8 App. Mec:haric DmeJ (Meeb) , • 

9 App. Mecb. DIeIel (£Iec:). 

.0 App, 'train Baminer 

II App. Mechanic/Mechanical .7 I. App. MecbaDic/BIec. sa 
. '3 App. TI'aft'ic ApprenliCie 

A ~ 

9 

6 

5 10 7 

10 II 

III 7  S S9 8 

18 S 

4 

II I. 7 

J 

10 

II 

31 4 

•• 5  • 
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The Committee have been further informed that the recruitm.el1t. 
of apprentices under the Apprentices Act, 1961 has since been 
reviyed. 

4.17 The Committee Dote that apprentices are recruitecl for 
various ~  polite in the Southern Railway apinst \ repiar 
vacancies. through Railway Service CoDlDliBsion and they are 
absorbed after successful completion of the trainin,. The Com-
mittee. however, feel surprised that no apprentices had been rec-
ruited under the Apprentices Act 19181 on 'the Southern RaDway and 
the Railway administration have not given any cOlent reasons why 
this statutory obligation has not been fulfilled and under what cir-
cumstances the apprenticeship scheme is now being revived. The 
Committee reqommend that recruitment of apprentices under 
Apprentices A.et should be • contiauons proee.. DOt onl,. on the 
Southern RaIlway but ablo ill all odler zonal Bailwa,... Even if 
these apprentices are not absorbed I_ the RalIways, at least the 
coulltry would benefit inasmuch ... additional trained manpower 
would be available for utilisation in sectors other than the Railways. 

C. PETTY. CONTRACTS 

4.18. Ministry of Railways (Railway Board) have stated that 
instructions were issued on 28-7-78 that petty contracts upto i units 
should be exclusively reserved for Scheduled Caste /Scheduled Tribe 
persons. The normal period of petty vending/catering contracts is 
3 years. 

4.19. As regards terms and conditions. for award of petty contracts 
generally and facilities and concessions given to Scheduled Castes 
and Scheduled Tribes therein, the Committee have been informed 
that in accordance with the Bonrd's instructions contained in their 
letter No. 78-EG III/670 of 6-11-80, the allotment of Catering/Vend. 
ing contracts is made in the following order of perference:-

(I) Scheduled Caste and Scheduled Tribe 

(II) ~  Societies of actual worken 

(iii) MabUa Samithies 

. (Iv') Individual unemployed graduates within the age' 
group of 18-30 years. 

'(v) Freedom Fighters. 

(vi) Others. 

4.20. Mnlstry of RaJlway.i (Railway Board) have stated that 
apart from giving ftrst pTeference to Sleheduled Cilste/'Seheduled ' 
Tribe applicants in the allotment of catering/vending cQntra,cts. t.be 
Baud haw now reserved the petty contracts up.. baif units to 
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Scheduled Caate-/ScheCiuled ~ candidates. Award of freak 
contracts upto half units will be given to only Scheduled Cute, 
Scheduled Tribe candidates in accordance with the inltructios 
contained in Board's lett.r dated 18-2-61. Incidentally it Is potntet. 
out that in accordane(! with the existing proc9dure all the exittinl; 
catering/vending contracts are to be renewed for the normal period 
of {; years/S years subject to the performance of the existing con-
tracts. 

4.21. Instructions  have also been issued vide Railway Board'. 
Letter No. 78 TG III/670 dated 18-2-81 that the ftnancial soundness 
of Scheduled Caate/Schedule Tribe applicants should not be insisteci 
upon in the beginning while awarding petty catering/vending 
contract.s to Scheduled Castes and S ~  Ti-ih .... -

4.22. Asked whether the Ministry of Railways (Railway HOt\.(.., 
have reserved any percentage of petty contracts for Scheduled Castes 
and Scheduled Tribes the Committee have been informed that in 
view of l unit catering/vending contracts exclusively reserved for 
Scheduled Caste/Scheduled Tribe candidates, there Is no need for-
reserving any percentage to these categories. 

4.23. The Committee wanted to know why out of 14 petty con-
tracts awarded durnig 1978-79, only 4 petty contracts Vwere given 
to Scheduled Caste/Scheduled Tribe persons. tn a note furnished 
to the Committee Ministry of Railways (Railway Board) have 
stated that for the 14 petty contracts awarded during 1978-79, 
applicants for only 4 contracts were received from persons belong-
ing to Scheduled Caste/Scheduled Tribe and all the four applicants 
were awarded contracts. During 1979-80 and 1980-81 no petty con-
tracts were awarded. 

4.24. In reply to a question, the Committee have been informed' 
that petty contracts are not awarded by Departments other thalli 
Commercial Department of the Southern Railway . 

.&.25 The Committee note that a dedsioa was takeD by the MJnJ.. 
try of Railways (Railway Board) in July 1118 that the eaterfDlrr 
VeDdiq eontraet. upto I ualt. would be exclusively NIerVe4 for 
Scheduled Cute and Seheduled Tribe perIODI. The Commltt_ 
further note that out of l' petty cootrada "ven on the Sout .... 
BaJlway d1ll'lDr It78-7t only 4 lOeb eontndJ eoald be awwnred t .. 
perIODS beloqing' to Sebeduled Caste. and Sehedaled 'JIdbe. ... 
the remaWq 18 petty eontrada were liVeD to other eoaamaalty 
applieants. fte Committee are DOt eoavlaeed that there were ...... 
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• perIODS beloqing to Scbeduled CUtes and Scheduled Tribes wbo 
were interested in tbe award of petty contracts during 1978-79. The 
Committee feel tbat tbe wbole matter should be examined in depth 
lty the Soutbern Railway witb a view to find out wbetber adequate 
pubUeity bad been pven re,ardin, the award of tbese petty con-
tracts and in tbe advertisement it was dearly indicated that these 
conb-aets were exclusively meant for SchedUled Castes and Scbe-
duled Tribes. "The Committee is of tbe opinion tbat ini cue of poor 
response from Scbeduled Caste/Scheduled Tribe candidates to tbe 
first advertisement a second advertisement sbould also be issued 
before givin, petty contracts to other community candidates. The 
Committee need bardly stress tbat it is no use baving a seheme on 
paper only. To provide 8Ocio-economic benefit to the Scbeduled 
Castes and Scbeduled Tribes, the scbemes meant for tbem should 
.,., implemented in letter and spirit. 

NEW DELHI; 
April I, 1982 
Ch4itra 11 1904 (Saka) 

R. R. BHOLE, 
Cha.irman 

Cdmmittee on the Welftl1'e of 
Scheduled Caste, and Scheduled Tribe& 



APPENDIX 
(V_ Para" of Introcluctton) 

SUMMARY OF CONCLUSIONS/RECOMMENDATIONS COlf-
--TAINED IN THE REPORT 

SL No. 

1 

1 

Reference 
to Para 

Number 

Summary of concluslons/ 
Recommendations .. • 

in the Report 

2 

1.13 

3 ---------------.. 
The Committee are distressed to note that 

though they had recommended in para 1.13 of 
their 11th Report (7th Lok Sabha) for making 
reservation orders applicable to posts in Vigi-
lance Organisation also, the Reservation rules 
have still not been made applicable to the posts 
of Vigilance Inspectors and other tenure posts. 
The Committee see no reason why reservation 
orders should not apply to these posts and would 
like the Ministry of Railways (Railway Board) 
to review the whole policY of making reservu-
tion orders applicable in toto all the post in 
the Railways and its Workshops in consultation 
with the Department of Personnel and Admin-
istrative Reforms. While selecting persons for 
posts to be filled by deputation or transfer in the 
Railways, it should be ensured that fair promo-
tion of such posts are filled by employees be-
longing to Scheduled Castes and Scheduled 
Tribes in accordance with the instructions 
issued by the Department of Personnel and 
Administrative Reforms on the 21st January. 
1978 in this regard. 

1.26 The Committee note that the Special Cell fir 
the Ministry of Railways keeps • watch over 
the implementatloll of the Re8ervatfOJl Orders 
for .Scheduled CaItes aDd Scheduled TrIbes 011 
the Railways by meaDI of baapectlODI CODductecl 

6'1 
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1 

.......... 

.. . ~ ~  

........ 

f' 

1.27 

a 

by the two Joint Directors alongwith their 
iDlpectOJI of tlae vuioua Railway establish-
wmtl. 

The Committee allo note that the Southern 
Ra1lway hold periodical meetings of the Liaison 
Oftlcers at the Zonal Headquarters to discuss 
problems reWing to the implementation of re-
servation orders in favour of Scheduled castes/ 
Scheduled Tribes . 

1..28 The Committee are not however, happy that 
during 1979 there was onlY one inspection of 
Southern Railway by the Joint Director while 
in 1980 there were two such inspections by the 
Inspector but non by the Joint Director. The 
Committee recommend that, the Zonal Railways 
should be inspected minimum twice a ~  and 
, al least one inspection should be done by the 
Joint Director himself. The Committee need 
hardly stress that the importance of inspection 
by senilJr officers, as they feel that as inspection 
can only have an impact if it is conducted 
by an officer by a sutftciently high level. Since 
the Special Cell of RailwaY Board is meant for 
. reservation worK it should not be difficult for 
the two Joint Directors to inspect the Zonal 
Railway at least once in a year personally. 

:.5 1.29 The Committee are of the view that mere de-
signatingof Liaison Officers and their periodi-
cally inspecting units and reporting the progress 
Is not enough, what is needed is concerted action 
on the part of the Liaison Officers in Southern 
Railway to ensure due compliance by the Su-
bordinate appointing authorities with the ord.,. 
and instructions pertaining to the reservation of 
vaeancles in favour of Scheduled Castes and 
Scheduled Tribes aDd other benefits admissible 
to them aDd 10 ensure that anomalies and discre-
pancies which creep in the malntenaneeof 

, .. 
......... ~ -... -

'----------------i 
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1.30 

~  
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l'CIterI ete.· m net alloWed to stay tor long but 
are deleted and reeti!t4 quickly. 

& the Call in the Railway Board haa to look 
after· a large Dumber of Zonal Railways, the 
Committee recommend that the staft strength of 
the Cell should be augmented by (I) upgradittg 
the post of AdClitional Dii'eetor to Director; (11) 
having 3 Section Omcera instead of one Section 
0fB0e'r at present; and (IU) raising the number 
of Inspectors to 4. 

The Committee also recommend that as stated 
by the representative of the Railway Board on 
6-2-1981 during evidence on South Central Rail-
way, the post of OSD, Calcutta, should be 
reviewed without any further delay. 

The Commatee note that on the Southern 
Railway recruitment to Group A Service is 
made by UPSC and there is no direct recruit-
ment for Group B posts. From the figures given 
in para 2.2 above relating to the recruitment 
made during 1978-79, 1979-80, 1980-81 in Group 
C and D, the Committee are surprised to find 
that there are shortfalls even in non-technical 
categories of posts. In technical categories, no 
data has been furnished in respect of vacancies 
filled either by promotion or under the sports 
quota. The Committee feel that there is bound 
to be shortfall in technical categories also for 
which the availability of suitable Scheduled 

S ~ Tribe candidates is far less than 
in non-technical categories. The Committee 
therefore desire that _peclal recruitment should 
be made to wipe out the shortfalls in Group C 
and D which are the feeder·cadres for promotion 
to the higher poIts in Grobp B. The Commit-
tee need hardly stress that if requisite number 
of SchedUle4 Cute and Sc:heduled Tribe candi-
dates are not availabl6 tot ftll1ng promotional 
vacancies then at. bett amOftl the fallLlJ'8 

p' '"m'--
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~ be promoted against. the quota reserved 

for them for six months on ad hoc basis and if· 
during the six months their performance is 
found to be sa.tisfactory there names should -be-
considered for regular promotion. 

The Committee note that against the employw 
ment notice issued in January 1981., the res-
ponse from the Scheduled Caste/Scheduled 
Tribe applicants had been very poor. Conse-
quently another supplementary employment 
notice had to be issued in September, 1981 to 
fill the reserved vacancies. The Committee de-
sire that the Southern Railway should draw up 
a complete dossier on the relaxations/conces-
sions available to Scheduled Caste and Sche-
duled Tribe candidates for purposes of recruit-
ment and give wide publicity to them. While 
issuing advertisements in newspapers for 
vacancies or while sending requisitions to the 
employment exchanges particular mention 
should be made about the number of vacancies 
available for Scheduled Castes and· Tribes, the 
concessions/relaxations that are provided to 
Scheduled Caste/Scheduled Tribe candidates in 
order to attract more applications for the reserv-
ed posts. 

The Committee find that out of 4146 casual 
labourers who have been regularised on South-
em Railway, 874 (21 per cent) belong to Sche-
'duled ~  and 253 (6 per cent) are. Scheduled 
Tribes. The Committee hope that the Southern 
Railway will make vigorous efforts to improve· 
these per centages so that in course of time 
mftlclent number of Scheduled Caste/Scheduled 
Tribe employees are available for promotion to-. 
Group 'c' postI. 

The Committee note that recruitment for aU' 
Group CC' posta In.cluding those reserved for 
Scheduled Castel and Scb.ec1uled Tribes, for the-

------------------.----------
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So ... them Ra.tlway is made by the Railway Ser· 
vice Commission. They also note that no power 
regalding relaxation ot minimum qualifications 
as delegated to the Railway Service Commis-
sion. However, the Commission is competent to 
give relaxation to Scheduled Caste and Sche-
duled Tribe candidates in qualifying marks 
fixed for examination. The Committee recom-
~  that the Railway Service Commission 
should examine the feasibility of giving further 
relaxation to Scheduled Caste/Scheduled Tribe 
candidates in qualifying marks in order to im-
prove their intake in Group 'C' posts. The 
Committee further note that RailwaY Service 
COmmission, Madras, is initiating recruitment 
processes for all major categories of posts one 
year in advance. The Committee feel that such 
advance planning is a step in the right direction. 
They suggest that the Ministry of Railways 
(Railway Board) should see that other Railway 
Service Commissions also fall in Une so that 
there is not much time gap between the final 
recruitment and the date when the vacant posts 
are notified to the Commissions. 

The Committee note the various concessions 
and relaxations given to the Scheduled Caste 
and Scheduled Tribe candidates at the time of 
written test, interview and selection for pro-
motion in Groups C & D. Presently, the zone of 
consideration in promotions for Scheduled Castel 
Scheduled Tribe employees is three times the 
number of vacancies. The Committee recom-
mend that the zone of consideration for Sche-
duled Caste/Scheduled Tribe candidates should 
be raised to five times the number of vacandetl 
10 that adequate number of employees belonging 
to these communitiel are available for conside-
ration for promotion to the next grade. 

The Committee DOW that a large number of 
ftCUICies have beep 8lIed by promotion OIl ~ 
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Me basis m the SeD.,,. Ranway. During 
188IJ.81; .. many .. 28 posts were Illed on 
ad hoc basis in Gtooup C category. The Commit-
tee h'ope that the Soathem Railway will go 
into the merits and demerits of "d hoc promo-
tions and will resort to thia practice in future 
only if it is not deterimental to the interests of 
employees and particularly to the SC/ST 
employees. 

The Committee are unhappy to note that 
a large number of promotional vacancies in 
Group C and D have been dereserved by the 
Southern Railway during the years 19'78-'79, 
1979-80 and 1980-81. During 19'78-'79, 648 Sche-
duled Tribe vacancies were dereserved in Group 
'C' and 250 Scheduled Tribe vacancies were 
dereserved in Group 'D'. The Committee are 
surprised that even in Group 'D' which is the 
lowest cadre, suitable Scheduled Tribe candi-
dates were not available for promotion. The 
Committee are as a principle, opposed to de,e-
servations. They however, feel that dereserva-
tion should be resorted to only when it is abso-
lutely necessary and all efforts including special 
recruitment to locate suitable Scheduled Castel 
Szhedliled Tribe  candidates have failed after 
holding special recruitment etc. 

The Committee note that during the last 
three years 109 Scheduled Caste candidates 
were appointed against reserved Scheduled 
Tribe vacancies. They trust that all possible 
steps are taken to fill the vacancies by those 
candidates for whom they are reserved before 
desiring to exchange the vacancies between the 
Scheduled Castes and Scheduled Tribes. . 
The Committee are distressed to note that as 
on 31st March, 1981 there was shortfall of 4014 
SCa and S1's for Groups C and D posts. 'nley 
are aU the more pertul'bed that the shortfall 
exists· even in non .. teehnlca1 categories Uke 
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c.a.m-tll clark, otBae dirk and ticlet co11ec:-
to&' etc. for which DO teclmical skills are 
n.,.....,.. Wh. ~ matter wu rai8ed during 
evidence the rtq»reeeutative of Ministry of 
BaUways (RaIlway Boud) had merely said that 
. the Southern Railway would go into the matter' 
in detail. The Committee feel that the South-
ern Railway have not studied the problem in 
depth as to why there are shortfalls even in non-
technical categories. The Committee also do 
not share the optimism of the Ministry of 
Railways that the shortfalls are likely to be 
made good during the next 3 months as the 
crash programme for recruitment of SCs and ST. 
launched on 1-4-81 had been extended up to the 
end of December, 1981. The Committee feel 
that the matter should immediately be examin-
ed in depth and suitable remedial measures 
taken in th,e light of the conclusions arrived at. 
They suggest that a Committee of Senior Offi-
cers, dJ'awn from the Railway Board and the 
Southern Railway should be asked to analyse 
the strategy and achievements of the Crash 
Recruitment Programmes launched in 1981 and 
earlier and to lay down guidelines for removing 
the shortfalls in a planned manner. The Com-
mittee have no doubt that if earnest efforts are 
made to locate suitable SC/ST candJdates with 
the help Qf the State Welfare Department and 
Technical Institutes etc. it would not be dJftlcult 
to wipe out the shortfalls at least in Groups C 
and D both in technical and non-technical cate-
gories within a reasonable period of time. 

The Committee regret to note that there is 
DO either In-servtce or pre-selection/pre-
promotion Training Programme separately for 
Scheduled Caste/Scheduled Tribe employees. 

The Committee feel that a speclal-ln-
aervlce training ~  In the Southern 

------------
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Railway especialy' for those Schedt.aed Caster 
Scheduled Tribe employees who have been pro-
moted under the scheme of "best among the 
failures" by lowering the standards should be 
initiated on a regular basis. This is essential to 
build confidence in them and also to bring them 
up to the required standard of efficiency. 

The Committee note that time schedule has 
been laid down for the submission of returns 011 
recruitment etc. of SCs/STs to the Railway Board 
by the Zonal Railway and that these returns-
are analysed to find out the progress made in 
regard to the intake of SC/ST both in recruit-
ment and promotional categories. The' Commit-
tee attach importance to the proper compilation 
of return and their timely submission to the 
Ministry of Railways (Railway Board) as they 
think these returns are the only mechanism by 
which proper implementation of Reservation 
orders in favour of SC/ST can be watched. The 
Committee need hardly emphasise that there 
should be no laxity in the proper compilation 
and timely submission of returns by the Zonal 
Railways and on scrutiny of same by the Min-
istry of Railways. 

The Committee are unhappy to note that in 
.certain cases adverse entries in the confidential 
reports had not been conveyed in time to the 
employees concerned on the Southern Railway. 
The Committee hope that such lapses will not 
recur again and it will be ensured that Sche-
duled Castes and Scheduled Tribe employees do 
not get superseded at the time of promotion on 
the hasis of any adverse remarks which could 
not be conveyed to them.. The Cobunittee need 
hardly streas that it is the duty of every orga-
nisation to watch that no tDjuatice is done to 
their employees particularly to thOle belonging 
to weUer sections of the community. 
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The Committee would like the Railway 
Board/Southern Railway to ensure that the com-
laints registers are maintained properly in all 
Divisions/Units of Southern Railway. They are 
checked regularly and the disposal of each 
complaint is clearly indicated. To create a 
feeling among the Scheduled Caste/Scheduled 
Tribe employees that their interests are not 
being overlooked, the Committee suggest that 
their complaints should be processed and dis-
posed of judiciously and expeditiously. The 
Complaint register should also be checked by 
the Chief Liaison Officer of Southern Railway 
during the course of his periodical inspections. 

The Committee note that apprentices are rec-
ruited for various technical posts in the South-
ern Railway against regular vacancies, through 
RailwaY Service Commission and they are 
absorbed after successful completion of the 
training. The Committee, however, feel sur-
prised that no apprentices had been recruited 
under the Apprentices Act 1961 on the Southern 
Railway and the Railway administration have 
not given any cogent reasons why this statutory 
obligation has not been fulfllled and under what 
circumstances the apprenticeship scheme is 
now being revived. The Committee recommend 
that recruitment of apprentices under Appren-
tices Act should be a continuous process not 
only on the Southern Railway but a180 in all 
other Zonal Railways. Even If these appren-
tices are not absorbed in the Railways, at1east 
the country would benefit inasmuch aa addi-
tional trained manpower would be available 
for . utilisation in sectors other than the 
Railways. 

The Committee note that a decision waa 
taken by the MinlstrY of Railways (Rallway 
Board) in July 1978 that the catering/vending 
contracts up to i units would be exclusively 
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reserved for Scheduled Caste and Scheduled 
Tribe persons. The Committee further note 
that out of 14 petty contracts given on the' 
Southern Railway during 1978·79 only 4 such 
contracts could be awarded to persons belong'": 
fng to Scheduled Castes and S ~ Tribes 
and the remaining 10 petty contracts were given 
to other community applicants. The Commit-
tee are not convinced that there were only 4 
person belonging to Scheduled CaStes and 
Scheduled Tribes who were interested in the 
award of petty contracts during 1978·79. The' 
Committee feel that the whole matter should 
be examined in depth by the Southern Railway 
with a view to find out whether adequate ~ 

city had been given regarding the award or 
these petty contracts and in the advertisement 
it was clearlY indicated that these contracts 
were exclusively meant for Scheduled Castes 
and Scheduled Tribes. The Committee is of the 
opinion that in case of poor response from 
Scheduled Caste/Scheduled Tribe candidates of 
the first advertisement a second advertisement 
Bhould also be issued before giving petty con-
tracts to other communlty candida.tea. The· 
Committee need hardly stress that it is no use 
baving a scheme on paper only. To provide 
8Ocio-economic benefit to the Scheduled Castes 
and Scheduled Tribes, the schemes meant for 
them should be implemented in letter and 
lplr1t. 
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